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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.127 of 2021

P.Nanthagopal

S/o0.Pazhani Muruvappan,

110,Kunnavakkam Village,

Nellithoppu Street,

Thirukazhukundram Taluk,

Chengalpattu District- 603 102 ... Applicant
VS

. The Commissioner,

Geology and Mining Department,
Government of Tamilnadu,
Alandur Road, Guindy

Chennai - 600 032.

. The District Collector,
Collectorate GST Road,
Chengalpattu District,
Chengalpattu — 603 001

. The Deputy Director,

Geology and Mining Department,
Chengalpattu District,
Chengalpattu — 603 001.

. The Tahsildar,
VOC Nagar, Thirukazhukundram Taluk,

Chengalpattu District,
Chengalpattu — 603 001

. The Member Secretary,
Tamilnadu Pollution Control Board,

No.76, Mount Road,
Guindy, Chennai — 600 032

. The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Maraimalai Adigalar Street,
Kancheepuram District,

Chennai — 603 209

. The Chairman, .
State Level Environment Impact Assessment Authority,
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Ground Floor, Panagal Building,
No.1, Jeenis Road, Saidapet,
Chennai - 600 015

- Tvl.Salem Mines & Aggregates,

No.9, Nagarathinam Nagar Extension,
Thiruncermalai Road,

West Tambaram,

Chennai — 600 045

OBJECTIONS FILED BY THE 8™ RESPONDENT

I, G.Elango, Son of Gurusamy, Hindu, aged about 44 years, residing at
No.6/154, Salem Main Road, Nallasamauthram Post, Thiruchengode Taluk,
Namakkal District, one of the Partners of Tvl.Salem Mines and & Aggregates,
i.e.,the 8" Respondent, do hereby solemnly affirm and sincerely state as
follows;

1. 1 am the one of the Partners and authorized signatory of Tvl.Salem Mines
and & Aggregates, the 8" Respondent herein and I am well acquainted

with the facts and circumstances of the case.

_ It is submitted that, initially, tl

_ It is submitted that, this Respondent filing this preliminary objection and

reserves right to file an Objections to the Joint Committee report, after

filing the same by the Committee, before this Hon’ble Tribunal.

. This Respondent is the lessee of the patta lands in SF.No. 175/1, 175/2B,

175/3, 175/8B, 175/9B, 175/10B, 175/11B, 175/12, 176/2A and 176/2B

over an extent of 3.13.0 hectares of lands in Kunnavakkam Village,

Thirukazhukundram Taluk, Chengalpattu District and the patta for the said

Jands stands in the name of Mr.R.Gopal, Mr.K.Elango and Tvl.Salem

Mines and & Aggregates.

1e District Collector Kancheepuram by his

proceedings in Na.Ka.No.287/QU2/2015 dated 26.02.2016 (Annexure-11

i
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had granted quarry permission to this Respondent for excavation of 99,210

cu.m of rough stone and 47,700 cu.m of gravel and the agreement for the

same is registered in document No.1293/2016 dated 15.03.2016 in the

SRO, Thirukazhukundram. Thereupon, by the revised mining  plan

submitted by this Respondent, the Assistant Dircctor of Geology and

Mining Kancheepuram had approved the same and permission was granted
for quarrying 3,37,728 cu.m. Thereon, by the revised mining plan
submitted by this Respondent and the Assistant Director of Geology and
Mining Kancheepuram vide letter Rc.No0.479/Q2/2018 dated 14.09.2018
had approved the said revised mining plan and this respondent had
obtained Environmental Clearance from the District Environment Impact
Assessment Authority Kancheepuram (then Kancheepuram District) vide
Lr.No.DEIAA-DIA/TN/MIN/479/Q2/201 8-KPM, EC.N0.32-2018 dated
03.10.2018 for quarrying 4,33,483 cbm of roughstone in the above said
survey numbers(Annexure - ).

. This Respondent submits that, the District Collector Kancheepuram by his
proceedings in Na.Ka.No.479/QU2/2018 dated 26.11.2018 had granted
quarry lease permission from 26.02.2016 to 25.02.2021 for quarrying
4,33,483 cbm of roughstone and gravel (Annexure - IV) and it is submitted

that, the quarry was not operating since 25.02.2021 in the said survey

numbers.

It is submitted that, based on the above said Environmental Clearance
from the DEIAA, K ancheepuram, consent to operate and approval for

mining had been obtained from the Tamilnadu Pollution Coatrol Bofqrd.

/
(Annexure - vil). /|
il
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7. Itis submitted that, consent to operate for stone crusher, Hot Mix plant and

RMC Plant had been obtained from the Tamilnadu Pollution Control

Board (Annexure -V, VI, VII)

8. Itis to reiterate that, for this very same quarry, an Original Application
No.40 of 2019 filed by one Mrs.Kavitha before this Hon’ble Tribunal
regarding illegal operation of stone quarry run by the 3 Respondent in
Kunnavakkam Village, Thirukkazhukundram Taluk, Chengalpet
District, without providing necessary pollution control mechanism, the
applicant house is affected on account of heavy cracks developed due to
the tremor and vibration on account of illegal blasting. 1t is submitted

that, this Respondent was arrayed as 3™ Respondent in that matter and as
per the orders of the Hon’ble Tribunal, the Tamilnadu Pollution control
board had conduced vibration test and the same was sourced out to
vibration test expertise M/s.Glens Innovation Labs Pvt.Ltd, Arumbakkam
Chennai and the relevant portion of the report of the Tamilnadu Pollution

control board and the report of the said M/s. Glens Innovation is extracted

herewith,

“M/s. Glens Innovations Labs Pvt.Ltd Arumbakkam Chenni —

600 106 has conducted the vibration test on 10.08.2020 in the presence
of the officials of the Tamil Nadu Pollution Control Board following the
methodology stipulated in the ISO 48662010 using vibration meter in
the residential area (complainant house) before and during blasting
carried out by the unit of M/s.Salem Mines and Aggregates and
submitted the test report. The test report reveals that the background
vibration (as peak particle velocity) before the blasting and during the
blasting at the complainant house is 4.65 mn/sec (@>25 H=) and 6.08
mm/sec (@>25 H=) respectively which is below the Direclora/{e

N
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General of Mines safety (DGMS),1997 Acceptance  criteria

(Permissable PPV) of 25 mm/sec, which indicates that there is no

effect of creating cracky in the building/walls of the house in that area

on account of operation of the unit.

Furthermore, it is submitted that the unit is using Non-EL
(Non-Electrical) detonators which will have less NVH level (Noise
Vibration and Harshness level) compared to other explosive like

Electrical, ANFO (Ammonium Nitrate Fuel Oil) detonator”.

It is submitted that, based upon the above said report and the
recommendations of the committee, this Hon’ble tribunal by its order

dated 22.12.2020 (Annexure - IX) had passed the following order,

“So, we feel that there is no substantial question of
environment which arises for admitting the matter and issuing
notice to the 3™ Respondent to dragging him to the court to face
the litigation. Further, the main relief claimed in the application
is for compensation for the damage caused to her house which
report shows it was not due to any activities of the 3™
respondent. However, considering the circumstances, we feel
that the application can be closed, directing the 2™ respondent
to monitor the operation of the 3" unit periodically and see that
the recommendations extracted above are implemented by the 3™
respondent in its quarry so as to avoid future complaints from
the local people. Since there is no damage proved by the
applicant on account of the operation of the 3 respondent, the
applicant is not entitled to get the relief of compensation as

claimed by her in the application.”
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Thus, the applicant’s grievances regarding, “irregular blasts, Vibration

and damages to houses " is mere baseless allegation, without providing

authorised reports.

9. It is submitted that; the Applicant had filed the above said Original

Application before this Hon’ble National Green Tribunal Southern Zone,
Chennai with a following reliefs:

(i) It is humbly prayed to, appoint an independent experts committee 10
ascertain the ground situation in S.F.Nos.175/1, 175/2B, 175/3,
175/8B, 1759B, 175/10B, 175/11B, 175/12, 175/24 and 1 75/2B at
Kunnavakkam Village, Thirukazhukundram Taluk, Chengalpattu
District where Stone mining quarry is run by 8" Respondent for the

purpose of taking appropriate action.

(ii) Direct the respondent No.1 to 7 to take action according to law on
the 8" Respondent for violation the Mining lease and mandatory
precautions fixed by way of guidelines by CPCB and TNPCB.

(iii)  Direct the Respondents 5,6 and 7 o assess the damage caused to

health of population, houses, agriculture, bore wells in

Kunnavakkam Village, Thirukazhukundram Taluk, Chengalpattu

District due to the irregular massive blasts conducted by the 8"

respondent.

10.1t is submitted that, the survey number mentioned by the Applicant with

regard to Survey No.175/2A is not concerned with this Respondent.

11.1t is submitted that, as per the order of this Hon’ble Tribunal dated

14.06.2021, the Joint Committee had inspected the quarry arca on

16.09.2021
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12. This Respondent submits that; the applicant had filed the above said
application with factual defects and without conducting proper study and
with an ulterior motive to defame this Respondent’s business.

13. It is submitted that the applicant had relied his own case based upon the
records available in his hands and completely devoid of any particulars and
the case has been made on the basis of surmises, without any actual
verification for the allegations made thereon and without verifying the fact
that, this Respondent had obtained proper license legally for quarrying
4,33,483 M3 by submitting subsequent application before the authorities.

14.By means of this application, the Applicant has challenged the validity of
the procedure adopted by the authorities such as, the District Level
Environmental Impact Assessment Authority headed by the District
Collector and the Tamilnadu Pollution Control Board. It is to reiterate the
fact that, initially the District Collector Kancheepuram in his proceedings
in Na.Ka.No.287/QU2/2015 dated 26.02.2016 had granted quarry

permission to this Respondent for excavation of 99,210 cu.m of rough
stone and 47,700 cu.m of gravel and thereupon, by the revised mining plan
submitted by this Respondent, the Assistant Director of Geology and
Mining Kancheepuram had approved the same and permission was granted
for quarrying 3,37,728 cu.m of roughstone. Thereon, by yet another the
revised mining plan submitted by this Respondent for utilisation of
available surplus resources, the Assistant Director of Geology and Mining

Kancheepuram vide letter Rc.No0.479/Q2/2018 dated 14.09.2018 had

approved the same and this respondent had obtained Environmental

Clearance from the District Environment Impact Assessment Authority

Kancheepuram  (then Kancheepuram  District) vide Lr.No.DEIAA-

DIA/TN/MIN/479/Q2/2018-KPM, EC.N0.32-2018 dated 03.10.2018 for

<
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quarrying 4,33,483 cbm of roughstone in the above said survey numbers,

The relevant portion of the Environmenal Clearance in Lr.No.DEIAA-

DIA/TN/MIN/479/Q2/2018-KPM, EC.No0.32-2018 dated 03.10.2018 is

extracted herein,

“This Environmental Clearance is granted for Mining of “Rough
Stone” for the proposed quantum of 4,33,483 M3 Roughstone a period

of “Five years” from the date of execution of Lease Deed.

In this connection it is necessary to highlight the fact that, without even
verifying the above fact, the applicant had filed the above said application
with baseless and unconnected allegations and this Respondent had
obtained all necessary permission from the authorities, with all statutory
formalities including the consent and approvals required for quarrying
4,33,483 cbm of roughstone and depth of quarrying is permitted to 65

mtrs and not 99,210 cb.m and 30 mtrs depth as claimed by the

applicant.

15. It is further submitted that, there is no habitation nearest to the mining
area as claimed by the applicant and to support this fact, this respondent
humbly submits the Proceedings of the Collector Kanchipuram District in
Rc.80/2010-Q1 dated 24.03.2010 (Annexure-I) granted to the previous
lessee, wherein quarrying permission order had been granted by the then
District Collector in the very same leased-out survey numbers to one
Mr.Janarthanan Reddy for an extent of 1.51.0 hects and para 9 of the said
proceedings is extracted herein,

“the applied area is barren dry land covered with thorny bushes and
shrubs and dotted with seven number of palm trees and few number of

eucalyptus trees. The applied area is bounded on North by S.No.172

" L{Z/
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patta lands South by S.No.175/2B, East by S.No.175 and West by an
existing stone quarry own by M.Ramachandiran. There is no
residential area situated within the radial distance of 300 metres from
the applied area.

16. It is submitted that, the concept of approved mining plan came to be
introduced by the Government of Tamilnadu in G.0.Ms.No.79 Industries
(MMC.1) Department dated 06.04.2015 by inserting rule 41 and 42 to the
Tamilnadu Minor Mineral Concession Rules 1959, which came into effect
only from 22.04.2015 and therefore the prior lessee of the same quarry has
been subjected to quarry for 24.03.2010 to 23.03.2015 and then, the
quantity and reserves were approximately calculated and depth of
quarrying was “assumed” rather with strict measuring values. Thus, this
applicant with unknown fact that, how much quantity and depth was
quarried by the prior lessee and the allegation that, excavation has been
done more than 100 metres is unsustainable and arbitrary.

17. It is submitted that, by the subsequent application of this Respondent, the
proceedings of  District Collector Kancheepuram in
Na.Ka.No.479/QU2/2018 dated 26.11.2018 had approved the quarry lease
permission from 99,210 Cb.m to 4,33,483 cbm of roughstone would show
that this respondent had not violated any norms or terms and conditions
after grant in earlier leases and till the expiry of lease dated 25.02.2021.

18. With regard to allegation in Grounds (1), the Applicant is unclear of his
very own case and allegations against this Respondent is baseless,
inconsistent and contrary. It is submitted that; this Respondent has been
carrying on the quarrying operation within the permitted area and in

accordance with law and terms of the license. The applicant disorientates

with his very own case by comparing the pre-feasibility report of



Page 12 of 16

S.F.No. 176/1A (cextents 3.04.00 Ha) (which belongs to this Respondent
by the proceedings of the District Collector, Kancheepuram in

Na.Ka.No.003/Q2/2018 and the same is in operation) and the Mining

plan proposal for S.F.No. 175/1, 17512B, 175/3, 175/8B, 175/9B,

175/10B, 175/11B, 175/12, 176/2A and 176/2B (which extents 3.13.0

Ha) and such, this application is filed with vested interest without

verifying the records and identification of quarries.
19.With regard to allegation in Grounds (2), as already stated above, this
Respondent had obtained permission from the District Collector
Kancheepuram and by his proceedings in Na.Ka.No.287/QU2/2015 dated
26.02.2016 had granted quarry permission for excavation of 99,210 cu.m
of rough stone and 47,700 cu.m of gravel. Thereupon, by the revised
mining plan submitted by this Respondent, the Assistant Director of
Geology and Mining Kancheepuram had approved the same and
permission was granted for quarrying 3,37,728 cu.m. Subsequently, by the
revised mining plan submitted by this Respondent, the Assistant Director
of Geology and Mining Kancheepuram vide letter Rc.N0.479/Q2/2018
dated 14.09.2018 had approved the mining plan and this respondent had
obtained Environmental Clearance from the District Environment Impact
Assessment Authority Kancheepuram (then Kancheepuram District) vide
Lr.No.DEIAA-DIA/TN/MIN/479/Q2/2018-KPM, EC.No.32-2018 dated
03.10.2018 for quarrying 4,33,483 cbm of roughstone in the above said
survey numbers.
It is submitted that, the applicant has struck with his facts in relying on the
Mining Plan vide Rc.N0.287/Q2/2015 dated 28.01.2016 and the leased-out
quarry to this respondent in S.Nos: 175/1, 175/2B, 175/3, 175/8B, 175/98B,

175/10B, 175/11B, 175/12, 176/2A and 176/2B, is admittedly a non-virgi

K

[~
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quarry and was operational for past 5 years (from 24.03.2010 to
23.03.2015) and the depth for quarrying permitted (o this Respondent is
65 mtrs and not 30 mtrs as claimed by the Applicant and the same may be
verified with the District Environment Impact Asscssment Authority
Kancheepuram vide Le.No.DEIAA-DIA/TN/MIN/479/()2/2018-KPM,

EC.No.32-2018 dated 03.10.2018

20. With regard to the allegations that massive blasting with powerful
explosives is factually wrong and false.

21.The allegation in Grounds (3), is totally false and highly unscientific and
completely erroneous and such no chemical materials were left out during
the quarry operations.

22. With regard to allegation in Grounds (4), it may be stated that such
allegation by the applicant is not true and totally unconnected to the ground
reality. It is submitted that, this respondent quarry was operated by using
Non-EL (Non-Electrical) detonators which will have less NVH level
(Noise Vibration and Harshness level) compared to other explosive like
Electrical, ANFO (Ammonium Nitrate Fuel Oil) detonator. Moreover, the
blasting is done once in day, on necessity and the allegation that massive
blasting is done seven times a day is highly erroneous and that the stone
crusher is situated around 186.5 meters from the habitations is false. If
such, the Tamilnadu Pollution Control Board ought to have not provided

the Consent to Operate for operation of plant and discharge of emissions
under section 21 of Air Act,1981. This respondent had obtained proper

licence from the Tamilnadu Pollution Control Board for {he stone crusher,

Hot Mix plant and RMC Plant (Annexure = v, Vi, Vi)

23.The allegation in Grounds (5) is highly crroncous and put to strict proof of

o wild animals’ movements in the leas

the allegation thereon. There are n
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area and Kattur Reserved Forest is situated 14km away from the quarry
area and no complaints has been filed against this Respondent and that no
death of cattles occurred due to this Respondent quarry operation.

24.With regard to allegation in Grounds (6), as claimed by the applicant, no
violations have been caused by this Respondent and it is respectfully
submitted that, the ariel distance of the nearest habitation is tabulated

herewith and same may be verified in the page no.39 of the Applicant’s

typed set of papers,
S.No Name of the village Distance from quarry
1. Karumarapakkam 1.5Km — NE
2. Mullakolathur 1.0Km — SE
3. Ammanambakkam 2.0Km - SW
4. Echankaranai 1.5Km - NW

25.With regard to allegation in Grounds (7), it is to reiterate the fact that, the
leased-out quarry was functioning after obtaining license and permission
from the competent authorities as per Environmental Protection Act and
no case has been registered on this Respondent for causing environmental
hazard with regard to the survey numbers mentioned by the applicant.

26.With regard to allegation in Grounds (8), this respondent would like to
reiterate the fact that, the quarrying passes is issued by the oftice of the

Mines Department by due inspection and there was no fault found by the

Authorities till expiry of lease date.

27.With regard to allegation in Grounds (9), this Respondent submits that, the

quarry was operating in accordance law, with all precautionary measures,

with the terms of the licenses granted by the District Collector, the

Tamilnadu Pollution Control Board and by the Mining plan approved by

K
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the Department of Geology and Mining and such, the transport permit was
issued to this Respondent since the inception of the lease period till
25.02.2021 and there is no violation whatsoever regarding the same, if
there is any violation or illegal quarry operation, the authorities ought to
have not permitted the same and ought to have stopped the quarry
operations.

28 This Respondent re-assures that he has never quarried anything illegally
during the said lease period and had always quarried in allocated area and
is a Law-abiding citizen.

29.This Respondent craves leave of this Hon’ble Tribunal to raise additional
affidavit at the time of hearing, if required.

30.Therefore, it is most humbly requested before this Hon'ble Tribunal to
consider above said ssubmissions and may be pleased to dismiss the above

saiGOﬁginalApplimiﬂnmpassmmhmdﬁsdmﬁtmd justice.

[*u

L1
Solemnly affirmed at Chennai BEFORE ME,
On this 4® day of October 2021

In my presence. lg *
\
. ]*0 (w‘ e
ADVOCATE, CHE Al
3"
VERIFICATION
I, G.Elango, Son of Gurusamy, One of the Partners of Tvl.Salem Mines

mdhggrtgatS,dohm'ebyvﬁifwdanddeclamﬂmlwhalisstmdhlpam
No.1 to 26 are true fo the best of my knowledge and belief and 1 have not

suppressed any material facts before this Hon’ble Tribunal.
Dated at Chennai on this the 4* of October 2021

W

§"H RESPONDENT
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PROCEEDINGS OF THE COLLECTOR OF KANCHIPURAM DISTRICT
KANCHIPURAM
Present:-Thiru Santosh K. Misra..|.LA.S.

Rc.80/2010-Q1 Dated. 24 .3.2010.

Sub:- Mines and Quarries- Kanchipuram District —
Thirukazhikundram Taluk — Kunnavakkam village — .
Patta iand in S.No. 175/1, 175108, 1751 1B, 175112
175/2B, 173/3 , 175/8B, 175/98 over an extent of
1.51.0 hect. - requesting permission for quarrying Rough
stone and Earth — by Thiru P_Janarthanan Reddy
Chennai-45 - report called for —orders issued - reg.

Ref:- 1. Application from P.Janarthanan Reddy,

Chennai-45 dt.125.2.2010.

2..Revenue Divisional Officer, Chengalpattu Lr.
No.K.Dis.594/2010/A1 dt.6.3.2010.

3..The Assistant Geologist (M) Kanchipuram technically
feasibility report dt.11.3.2010.

4.. Connected recors.

~X-X-X-
Order:-

One Thiru P.Janarthanan Reddy S/o.Ranga Reddy No.7, Vetri Nagar,
Second Street, Tambaram Chennai-45 has applied for a grant of Rough stone
and Earth quarry lease in SF.No. 175/1. 2B, 3, 8B, 9B, 10B, 11B and 175/12
over an extent of 1.51.0 hect. of patta lands in Kunnavakkam village of
Thirukazhikundram Taluk for a period of 5 years under Rule 19 A of Tamil Nadu

Minor Mineral Concession Rules 1959,
In this regard the Revenue Divisional Officer, Chengalpattu and the
Assistant Geologist (M) Kanchipuram have inspected the applied area and

- offered their remarks vide in the reference cited.

The Revenue Divisional Officer, Chengalpattu has offered her remarks in
the reference 2nd cited has stated that the appiied area bearing S.Nos. 175/1,
2B, 3, 8B, 9B, 10B, 11B and 175/12 over an extent of 1.51 0 hect. are classified
as dry patta lands. The applied area is stands registered in the name of the
applicant Thiru. Janarthanan Reddy S/o.Ranga Redd;,r Managing Director of Sun
Blue Metals Company. The applied area being bounded on North by patta lands



Further she also stateg that the is no residentig) areas apg highways
lies within the radia distance of 300 metres from the 2ppiied areg. and also g
EB lines, valuable frees, Gavernment Poramboke lands apq historicay
Monuments lies within the applied areg.

Further . the applicant firm has given Consent tq Mr.Ramachandran to

The Assistant Geologist (Mines) hag also inspected the appliag area ang
offiered hjg Fémarks vide in the reference 3rd cited ag detailed below:.
The applied area is situateq On the Eastern side of the Mangalam _

€arth in the sajgy lands. Ag such the applicant has the surface right over the
applied arez There is an existing Rough stone quarry situateq on the Western



eucalyptus trees . The applied area is bounded -:I-nNnrth by S.No.172 patta
lands South by S.No.175/2B , East by S.No.175 énd dWést by an existing stone
quarry own by M. Ramachandiran There is no res?ﬁeﬁl-iat area situated within
the radial distance of 300 metres from the applied area .

The geology of the area may be correlated with the adjoining quarry pit
and it revealed that the iop soil of the applied area consist of soil and weathered
rocks for a thickness of 3 metre followed by the hard rock formation . The rock
is of charnockite variety , grayish colored , coarse grained, inequi-granular and
noticed with minor intrusions. The rock is highly jointed and fractured due to
| shearing effects. Due to this, the rock is unsuitable for making dimensional
blocks or any other ornamental stones and in alternate it is used for making road
construction and building materials such as jelly, chakkai etc.,

.;'-\fter leaving 7.5 metres safety distance to the patta lands surrounded all
aiong the boundaries of the applied area an effective quarrying will be carried
out in 1.06.5 hect. The reserves may be approximately calculated with an
assumed depth of 10 metre, a rough stone of 13,200 lorry loads and 5,660 lorry
loads of Earth may be estimated .

Finally, the Assistant Geologist (M) Kanchipuram has rer.:ufnmencled to
grant Rough stone quarry lease to the applicant Thiru P.Janarthanan Reddy of
Chennai-45 in the patta lands of S.Nos. 175/1, 2B, 3 , 8B, 9B, 10B, 11B and
17512 over an extent of 151.0 hect. in Kunnavakkam village of
Thirukazhikundram Taluk with following special conditions.. .

b B Szn‘«e.;t;,ar distance of 7.5 metres should be provided to the adjoining patta

lands and should not cause any hindrance to the adjoining pattadars.

2. Quarrying operation should be carried -out only with Hand Jack -

Hammer Drilling and use mild explosives substances for blasting the
rocks. :

3. The applicant make his own arrangement to form approach road. .

4. The applicant should purchase the explosive from the licensed dealer
only. .



5. Prior to commencement of the quarrying operation , a clearance from
Tamil Nadu Pollution Control Board should be obtained.

6. Quarrying operation should be carried out in systematic and scientific

© manner and also eco-friendly .

From the points discussed above, accepting the recommendations of the
Revenue Divisional Officer, Chengalpattu and Assistant Geologist (Mines)
Kanchipuram a Rough Stone and Earth quarry lease is hereby granted to
Thiru P.Janarthanan Reddy in the patta lands bearing SF.Nos. 175/1, 2B, 3 | 8B,
9B, 10B, 11B and 175/12 over an extent of 1.51.0 hect. of in Kunnavakkam
village of Thirukazhikundram Taluk for a period of 5 years from 24 3 .2010
to 23.3.2015 granted under rule19 A of Tamil Nadu Minor Mineral Concession
Rules 1959 subject to the special conditions stipulated in the inspection replnr‘t'nf
the Assistant Geologist (Mines) Kanchipuram.

Sd/-24.3.2010
Collector,
Wanchipuram.
To / By order / :
/ True Copy /

Thiru P.Janardhan Reddy, \
S/o.Ranga Reddy, F

No.7,Vetri Nagar, |

2nd Street, West Tambaram,

Chennai-45,

Copy to the Tahsildar, Thirukazhikundram
Copy to the Revenue Divisional Officer,Chengaipattu.
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Kancheepuram District
Environment Impact
Assessment Authority,
Kancheepuram

THIRU. P. PONNIAH, LA.S.,
CHAIRMAN/
DISTRICT COLLECTOR.

ENVIRONMENTAL CLEARANCE
Lr.No.DETAA-DIA/TN/MIN/479/02/2018-KPM, EC.No.32-2018, Dated: 03.10.18

To, _

Tvl.Salem Mines & Aggregates,

No.9, Nagarathinam Nagar Extension,
Thiruneermalai Road,

West Tambaram,

Chennai - 600 045.

Sir,

Sub: DEIAA - Proposed Roughstone / Gravel quarry -
S.F.Nos.175/1, 175/2B, 175/3, 175/8B, 175/9B,
175/10B, 175/11B,175/12, 176/2A 176/2B over an
extent of 3.13.00 hects. of Kunnavakkam Village,
Thirukazhukundram Taluk - Kancheepuram District by
Tvl. Salem Mines Aggrigates - Grant of Environmental
Clearance - Reg.

Ref: 1. Your Application for Environment Clearance DEIAA

/ TN / Kpm Dist / 2018 Dated.14.09.2018.

2. Minutes of the DEAC meeting No.5, held on DEAC
meeting date 28.05.2018.

3. Minutes of the DEIAA meeting held on DEIAA
meeting date 03.10.2018.

Detail f Minor mi | Activity:-

This has reference to your application in the reference 1% cited. The
proposal is for obtaining Environmental Clearance for minor minerals mining /
quarrying projects falling under category ‘B2’ based on the particulars
furnished in your application as shown below:

CHAIRMAN
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1. | Name of Project Proponent and Tvl.Salem Mines & Aggregates,
address No.9,Nagarathinam Nagar Extension
Thiruneermalai Road,
West Tambaram,
Chennai - 600 045
2. | Location of the Proposed Activity
Survey Number 175/1 (0.20.0), 175/2B (0.43.5),
17513 (0.11.0), 175/88 (0.19.0),
175/9B (0.05.5), 175/10B (0.31.5),
175/11B (0.03.5), ¥75/12 (0.17.0),
176/2A(1.01.5) 176/28B (0.60.5)
Latitude and Longitude 12°33'20"N to 12°33'34"N
80°04'25"E to 80°04'33"E
S.o.l. Topo Sheet No. 66-D/02 &)
Village Kunnavakkam
Taluk Thirukazhukundram
District : | Kancheepuram
3. | Proposed Activity =
i Minor mineral Roughstone :
ii. | Mining Lease Area 3.13.00 Hects.
iii. | Approved quantity Roughstone = 4,33,483 M’
iv. | Depth of quarrying 65 mtrs. below ground level
v. | Type of quarrying Open cast
_semi-mechanized
vi. | Category (B1/B2) "B2" category.
vii. | Precise Area Communication District Collector, Kancheepuram Rc.
No. 287/Q2/2015 dated.26.02.2016.
viii. | Mining Plan approval Assistant Director, Geology and
Mining, letter Rc.No0.479/Q2/2018,
dated.14.09.2018
ix. | Quarrying lease period 5 years (Valid upto 25.02.2021)
4. | Whether Project area attracts any
general conditions specified in the
EIA notification, 2006 as
amended:-
5. | Man Power requirement per day 11 Nos.

DEIAA




6. | Utilities
i. |Source of Water Water vendors / Existing borehole
il. | Quantity of Water
Requirement in KLD:
a. Domestic
1.0 KLD
b. Industrial
c. Green Belt & Dust o
Suppression 3.5 KLD
iii. | Power requirement
Petroleum Fuel is to be used for |
a. Domestic purpose operating machineries and vehicles |
b. Industrial purpose during quarrying process. Electricity
will be used only for mine lighting |
and office purposes. !
“ Cost |
‘|i. | Project Cost Rs.44,39,000/- E
ii. | EMP Cost Rs. 3,80,000/- 'j
8. | Public Consultation:- Not required as per O.M. dated |
24.12.2013 of MoEF, GOI
9. |Date of Appraisal by DEAC: 28.09.2018 5 Meeting
10. | Date ofﬁreviaw / discussion by DEIAA and the Remarks:- il

The proposal was placed before the DEIAA in its DEIAA meeting No.5
held on 28.09.2018 and the Authority after careful consideration, decided
to grant Environmental Clearance to the said project for Mining of "Rough
stone “ subject to the terms and conditions stipulated under the provisions
of Environment Impact Assessment Notification, 2006 as amended.

g

-
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11. | Validity:

This Environmental Clearance is granted for Mining of “"Rough stone”
for the proposed quantum of 4,33,483 M? Roughstone a pemd of “Five
years” from the date of execution of Lease Deed.

Condition

The project proponent shall advertise in at least two local newspapers widely
circulated in the region, one of which shall be in the« -vernacular language
informing the public that

= The project has been accorded Environmental Clearance.

II. Copies of clearance letters are available with the Tamil Nadu Pollution

: Control Board.

III. Environmental Clearance may also be seen on the website of the
DEIAA.

Iv. The advertisement should be made within 7 days from the date of
receipt of the clearance letter and a copy of the same shalf be
forwarded to the DEIAA.

NOC from the Standing committee of the NBWL shall be obtained, if -
protected areas are located within 10 Km from the proposed project site. -

The project proponent shall comply the conditions laid down in the sub rule V
of Rule 36 of Tamil Nadu Minor Minerals Concession Rules 1959.

A copy of the Environment Clearance letter shall be sent by the proponent to
the concerned Panchayat, Town Panchayat / Panchayat union/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the
proponent and also kept at the site, for the general public to see.

Quarry lease area should be demarcated on the ground with barbed wire
fencing on all sides depicting the boundary of the lease area. All the
boundary pillars shall be erected and red flagged before commencement of

quarrying.

CHAIRMAN
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10.
11,

p

13

14,

15,

16.

17.

5

The proponent shall ensure that First Aid Box is available at site.

The excavation activity shall not alter the natural drainage pattern of the
area.

The excavated pit shall be restored by the project proponent for useful
purposes.

The proponent shall quarry and remove unly' in the permitted areas as per
the approved Min_ing Plan details.

The quarrying operation shall be restricted between-7AM and 5 PM.

The proponent shall take necessary measures to ensure that there shall
not be any adverse impacts due to quarrying operation on the nearby
human habitations, by way of pollution to the environment.

A minimum distance of 15 mts. from any civil structure shall be kept from
the periphery of any excavation area.

Depth of guarrying shall be 2m above the ground water table /approved
depth of mining whichever is lesser to be considered as a safe guard
against Environmental Contamination and over exploitation of resources.

The mined out pits should be backfilled where warranted and area should
be suitably landscaped to prevent environmental degradation. The mine
closure plan as furnished in the proposal shall be strictly followed with
back filling and tree plantation.

Wet drilling method is to be adopted to control dust emissions. Delay
detonators and shock tube initiation system for blasting shall be used so
as to reduce vibration and dust.

Drilling and blasting shall be done only either by licensed explosive agent
or by the proponent after obtaining required approvals from Competent
Authorities.

The explosives shall bt stored at site as per the conditions stipulated in
the permits issued by the licensing Authority.

CHAIRMAN
DEIAA



18.

19

20.

7.3

L2

3.

24.

25.

6

Blasting shall be carried out after adequately cautioning the public through
public address system to avoid any accident.

A study has to be conducted to assess the optimum blast parameters and
blast design to keep the vibration limits less than prescribed levels and
only such design and parameters should be implemented while blasting is
done. Periodical monitoring of the vibration at specified location to be
conducted and records kept for inspection.

The Proponent shall take appropriate measures to ensure that the GLC
shall comply with the revised NAAQ norms notified by MoEF, Gol on
16.11.2009. »

The following measures are to be implemented to reduce Air Pollution
during transportation of mineral

i.  Roads shall be graded to mitigate the dust emission.

ii. Water shall be sprinkled at regular interval on the main road and
other service roads to suppress dust. :

The following measures are to be implemented to reduce Noise Pollution

i.  Proper and regular maintenance of vehicles and other equipment

ii. Limiting time exposure of workers to excessive noise.
iii. The workers employed shall be provided with protection equipment
and earmuffs etc.

iv. Speed of trucks entering or leaving the mine is to be limited to

moderate speed of 25 kmph to prevent undue noise from empty
trucks.
Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, 2010, dt:
11.01.2010 issued by the MoE&F, Gol to control noise to the prescribed
levels. :

Suitable conservation measures to augment groundwater resources in the
area shall be planned and implemented in consultation with Regional
Director, CGWB. Suitable measures should be taken for rainwater
harvesting. :

Permission from the competent authority should be obtained for drawing of
ground water, if any, required_fpr this project.

CHAIRMAN
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26.

27.
28.

29.

30.

a1

32:

33.

Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose.

7

The following measures are to be adopted to control erosion of dumps:-
i. Retention/ toe walls shall be provided at the foot of the dumps.

ii. Worked out slopes are to be stabilized by plantmg appropriate shrub/
grass species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management,
Handling, and trans boundary movement) Rules, 2008 and its amendments
thereof to the recyclers authorized by TNPCB.

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986.

Rain water harvesting to collect and utilize the entire water falling in land
area should be provided.

Rain water getting accumulated in the quarry floor shall not be discharged
directly to the nearby stream or water body. If it is to be let into the nearby
water body, it has to be discharged into a silt trap on the surface within the
lease area and only the overflow after allowing settling of soil be let into the
nearby waterways. The silt trap should be of sufficient dimensions to catch
all the silt water being pumped out during one season. The silt trap should
be cleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

The lease holder shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity, the hydro-
geological regime of the surrounding area shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area during the mining “operation. If at any stage, if it is
observed that the groundwater table is getting depleted due to the mining
activity; necessary corrective measures shall be carried out. District
Collector/mining officer shall ensure this.

-
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34,

35.

36.

37.
38.

29.

40.

41.

42,
43.

44,

8

No tree-felling shall be done in the leased area, except only with the
permission from competent Authority.

To take up environmental monitoring of the proposed quarry site before,
during and after the mining activities including vibration study data, water,
air & flora/fauna environment, slurry water generated/disposed and method
of disposal, involving a reputed academic Institution.

It shall be ensured that there is no habitation is located within 300 meter
radius from the periphery of the quarry site and also ensure that no
hindrance will be caused to the people of the habitation located within 500m
radius from the periphery of the quarry site.

Ground water quality monitoﬁnig should be conducted once in 3 Months

Transportation of the quarried materials shall not cause any hindrance to
the Village people/Existing Village road.

Free Silica test should be conducted and reported to TNPCB, Department of
Geology and Mining and Regional Director, MoEF , GOI.

Air sampling at intersection point should be conducted and reported to
TNPCB, Department of Geology and Mining and Regional Director, MoEF ,
GOI.. ]

The project proponent shall undertake plantation/afforestation work by
planting the native species on all side of the lease area at the rate of
400/Ha. Suitable tall tree saplings should be planted on the bunds and other
suitable areas in and around the work place and progress report shall be
submitted once in 3 months.

At least 10 Neem trees should be planted around the boundary of the
quarry site.

Floor of excavated pit to be levelled and sides to be sloped with gentle slope
(Except for granite quarries) in the mine closure phase.

-

The Project Proponent shall ensure a minimum of 2.5% of the annual
turnover will be utilized for the CSR Activity.
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46.

47.
48.

49.

50.
51.

52.

53.

o4,

-

56.

&

The Project Proponent shall provide solar lighting system to the nearby
villages.

S

The Project Proponent shall comply with the mining and other relevant rules
and regulations where ever applicable.

Rainwater shall be pumped out Via Settling Tank only.

Earthen bunds and barbed wire fencihg‘" around the pits with green belt all
along the boundary shall be developed and maintained.

The quarrying activity shall be stopped if the entire quantity indicated in the
Mining plan is quarried even before the expiry of the quarry lease period
and the same shall be monitored by the District Authorities.

Safety equipments to be provided to all the employees.

Safety distance of 50m has to be provided in case of railway, reservoir,
canal/odai.

The Deputy Superintendent of Police, Revenue Divisional Officer, and the
Tahsildar concerned shall ensure that the proponent has engaged the
blaster with valid Blasting license/certificate obtained from the competent
authority before execution of mining lease.

The proponent shall furnish the Baseline data covering the Air, Water, Noise
and land environment quality for the proposed quarry site before execution
of mining lease.

The prapctnent shall erect the pillars in accordance with the Rules for
depicting GPS details in the earmarked boundary of the quarry site to
monitor electronically before execution of mining.

The proponent has to provide insurance protection to the workers in the
case of existing mining or provide the affidavit in case of fresh lease before
execution of mining lease. -

The proponent has to display the name board at the quarry site showing the
details of Proponent, lease period, extent, etc., with respect to the existing
activity before execution of mining.

<
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58.

59.

60.

61.
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Heavy earth machinery equipments if utilized, after getting approval from
the competent authority.

Blasting shall be carried out after announcing to the public through
adequate public address system to avoid any accident.

Proper sanitation measures, first aid kit and protected drinking water should
be provided to the labourers.

The Environmental norms shall be monitored by the District Environmental
Engineer, Tamil Nadu Pollution Control Board, Kan@g\epuram.

Periodical medical examination of the quarry workers should be carried out
by a registered medical practitioner and the report should be filed in the
quarry office in a separate file and copy should be sent to the Deputy
Director, Health Services, Kancheepuram.

General Conditions:

: &

EC is given only on the factual records, documents and the commitment
furnished in non judicial stamp paper by the proponent. :

The Proponent shall obtain the Consent for Establishment from the TNPC
Board before commencing the activity.

No change in mining technology and scope of working should be made
without prior approval of the DEIAA, Kancheepuram District, Tamil Nadu.

No change in the calendar plan including excavation, quantum of mineral
(minor mineral) should be made.

Effective safequard measures, such as regular water sprinkling shall be

carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It™
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

c%
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11.

12.
13.

14.

: &

Effective safeguards shall be adopted against health risks on account of
breeding of vectors in the water bodies created due to excavation of
earth.

A berm shall be left from the boundary of adjoining field having a width
equal to at least half the depth of proposed excavation.

Mineral handling area shall be provided with adequate number of high
efficiency dust extraction system. Loading and unloading areas including
all the transfer points should also have efficient dust control
arrangements. These should be properly maintained and operated.
Vehicular emissions shall be kept under control and be regularly
monitored. The mineral transportation shall be carried out through the
covered trucks only and the vehicles carrying the mineral shall not be
overloaded.

Access and haul roads to the quarrying area should be restored in a
mutually agreeable manner where these are considered unnecessary
after extraction has been completed.

_All Personnel shall be provided with protective respiratory devices

including safety shoes, Masks, gloves etc. Supervisory people should be
provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should
be undertaken periodically to observe any contractions due to exposure
to dust and take corrective measures, if needed.

Workers/labourers shall be provided ﬁith facilities for drinking water and
sanitation facility for Female and Male separately.

The project proponent shall ensure that child labour is not employed in
the project as per the sworn affidavit furnished.

The funds earmarked for environmental protection measures should be
kept in separate account and should® not be diverted for other purpose.
Year wise expinditure should be reported to the Ministry of Environment
and Forests and-its Regional Office located at Chennai.

<
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16.
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18.

19.

20.
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The Environmental Clearance does not absolve the
applicant/proponent of his obligation/requirement to obtain other
statutory and administrative clearances from other statutory and
administrative authorities.

This Environmental Clearance does not imply that the other statutory
/ administrative clearances shall be granted to the project by the
concerned authorities. Such authorities would be considering the
project on merits and be taking decisions independently of the
Environmental Clearance. “

T

The DEIAA, Kancheepuram .District may alter/modify the above
conditions or stipulate any further conditions in the interest of
environment protection.

The DEIAA, Kancheepuram District may cancel the environmental
clearance granted to this project under the provisions of EIA
Notification, 2006, at any stage of the validity of this environmental .
clearance, if it is found or if it comes to the knowledge of -this DEIAA,
Kancheepuram District that the project proponent has deliberately
concealed and/or submitted false or misleading information or
inadequate data for obtaining the environmental clearance.

Failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability Insurance Act, 1991, along
with their amendments, draft Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957,National
Commission for protection of Child Right Rules,2006 and rules made

‘there under and also any other orders passed by the Hon'ble

Supreme Court of India/Hon’ble High Court of Madras and any other
Courts of Law relating to the subject matter.

—
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Any other conditions stipulated by other Statutory/Government
authorities shall be complied.

13

Any appeal against this environmental clearance shall lie with the
Hon’ble National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal
Act, 2010. -

The District Forest Officer had put forth the below mentioned
conditions for strict compliance.

I. The Project areas shall not abut Reserve Forest Boundaries -at
any cost incase of Reserve Forest abutting to project areas, 60M
safety distance shall be left and maintained.

ii. The quarry vehicles shall not use forest land as pathway

lii. Incase of Breach of conditions, the quarry operations should be
suspended immediately.

CHAIRMAN
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o:-

The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.
The Principal Secretary, Environment and Forest Department, Government of Tamil
Nadu, Tamil Nadu.

The Principal Secretary to Government, Industries Department, Government of Tamil
Nadu, Tamil Nadu.

The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC
Building 1** & 2™ Floor, Cathedral Garden Road, Nungambakkam, Chennai-34.

The Chairman, Tamil Nadu Poliution Contrsl Board, Parivesh Bhawan, CBD-Cum-
Office Complex East Arjun Nagar, New Delhi 110 032.

The Chairman Tamil;Nadu Pollution Control Board, 76 Mount Salai Guindy, Chennai-
A2,

The Chairman, SEIAA, Panagal Building, Chennai.

The Commissioner of Geology and Mining, Guindy, Chennai-32

E1 Division, Ministry of Environment and Forests Paryavaran Bhawan, New Delhi.
Spare.
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175/1 (0.20.00), 175/2B (0.43.50), 175/3 (0.11.00), 175/88 (0.19.00), 175/98
(0.05.50), 175/10B (0.31.50), 175/11B (0.03.50), 175/12 (0.17.00), 176/2A
(1.01.50), 176/2B (0.60.50)60 Gurgs eflsvSyemmd 3.13.00 QapsCLi umy win

Besdls 26.02.2016 qpse 25.02.2021 susny STamTen Shsst Eqmaus weim @sumfl Qe
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TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 160826781987 DATED: 23/10/2016.

PROCEEDINGS NO.F.1237TMMN/OS/DEE/TNPCB/MMN/A/2016 DATED: 23/10/2016

SUB: Tamil Nadu Pollution Control Board - RENEWAL O . —M/s. SALEM MINES &
AGGREGATES , S.F.No. Old S.F. No.l AlB, New S.F. No.172/5 &172/6, PERUMPADU
village, Tirukalukundram Taluk and Kancheepuram District - Renewal of Consent for the

operation of the plant and discharge of emissions under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 as amended in 1987 (Central Act T4 of 1981) —Issued- Reg.
e s e S T

REF: 1.CTE Proceedings No DEE/TNPCB/KPM/F.0OS.-1020/06 dated 05-05-2007
2.CTO Proceedings No DEE/TNPCB/KPM/F. TBM-1637/W&A/09 dated 23-07-2009
3.RCO Proceedings No DEE/TNPCB/MMN/F-1637/W&A/2012 dated 21-03-2012
4.Unit’s application for Name Change & Renewal of consent through OCMMS dated 26-09-2016
and resubmitted on 20-10-2016
5. IR No : F.1237TMMN/OS/AE/MMN/2016 dated 21/10/2016

RENEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

The Partner

M/s. SALEM MINES & AGGREGATES,

5.F No. Old S.F. No.172/2A1B, New &FM____M&S_,_
PERUMPADU village,

Tirukalukondram  Taluk,

Kancheepuram District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the
Government and to make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31, 2026

District En ﬂmnmlﬁ Engineer,

Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR

b

u{.{s"‘xb
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS
iadd - NG R ot ;
This renewal of consent is valid for operating the facility for the manufacture of products (Col. 2) at

the rate (Col. 3) mentioned below. Any change in the pfodicts’and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

1. Description’ - -+ |" ' Quantity Unit |
No. |
Product Dg:tails R : . I
1. | Blue metal Aggregates of various sizes and 200 T/Day
Powder

By-Product Details Rt
L e 10 1
. .. ntermediate Product Details
LN s | o 1

This renewal of consent is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh-
consent/Amendment has to be obtained.

I Point source emission with stack :
Stack | Point Emission Source ~ [Air pollution Stack height l'I‘.'Jnms-.u:nn.ls Discharge " |’
No. Control measures | from Ground |in Nm3/hr :
Level in m
Nil Mot Applicable
n Fugitive/Noise emission :
SL Fugitive or Noise.:Emission |Type of emission Control
No. sources measures
1. | Jaw Crusher - - 1.Fugitive Gl Sheet
cover with
Water
.| Sprinkiers -
2. | Sieve Fugitive Gl Sheet
cover
3. | Conveyor Fugitive Semi cover
with chute at
discharge
point |
4. | Product Discharge Point Fugitive Gl Sheet
cover with
Water
Sprinklers

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

Additional Conditions: 3
1.The unit shall treat the sewage in the septic tank and soak pit arrangement provided in the unit,

2.The unit shall ensure thar no frade efinert shal] be geaerated at any stage of its manufacturing
process. poE -

3.The unit shall dispose the stone dust then and there witheut accumulation of the same within the

premises,

4.The unit shall continue to develop green belt all along the periphery of the unit to attenuate air and
noise pollation. -

; L
District Environmental Engineer,
Tamil Nadu Pollutiap Contro! Board,
ﬁ/ MARAIMALAI NAGAR

A
paAe—s

To

The Partner,

M/s.SALEM MINES & AGGREGATES, i

{ld SF. No.1722A1B, New S.F. No.172/5 &1 72/6,Kurnavakkam Village Thirukkazhukundram

Taluk Kancheepuram District,

Pin: 603002

Copy to: : g
1.The Commissioner, TTRUKAZ.HTKETNDMh1~Par;chayar Union, Tirukalukundram . Taluk. Kanchespuram
District . :

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Cher.uai for “avour of kind
information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information. -

4. File

POLLUTION PREVENTIONPAYS
SiSHLD FHTLIEDLO CITY D05 | LMD HNienIo QIMiaHS |




R

Yo

!I

h\ | /4
TAMILNADU POLLUTION CONTROL BOARD



i

E 4
TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 160816781987 DATED: 23/10/2016.

PROCEEDINGS NO.F.1237MMN/OS/DEE/TNPCB/MMN/W/2i 6 DATED: 23/10/2016

SUB: Tamil Nadu Pollution Control Board _"El%si AL OF CON = M/s. SALEM MINES &
AGGREGATES , S.F.No. Old S.F. No.172/2A 1B, hcﬂﬁ\l&[}ﬂs £172/6, PERUMPADU
village, Tirukalukundram Taluk an ncheepuram District - Renewal of Consent for the
operation of the plant and discharge of sewage and/or trade effluent under Section 25 of the Water

(Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) -
Issued- Reg.

REF: 1.CTE Proceedings No DEE/TNPCB/KPM/F.OS.-1020/06 dated 95-05-2007
2.CTO Proceedings No DEE/TNPCB/KPM/F.TBM-1637/W & A/09 dated 23-07-2009
3.RCO Proceedings No DEE/TNPCB/MMN/E-1637/W&A,/201 2 dated 21-03-2012
4.Unit’s application for Name Change & Renewal of consent through OCMMS dated 26-09-2016
and resubmitted on 20-10-2016
5. IR.No : F.1237MMN/OS/AE/MMN/2016 dated 21/10/2016

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

The Partner

M’s SALEM MINES & AGGREGATES, '\» J
5.F.No. Old S.F. No.172/2A1B, New S.F. No 172/5 &172/6, 0 N
PERUMPADU Village , e

Tirukalukundram  Taluk ,

Kancheepuram District .

Authorising the occupier to make discharge of sewage and /or trade effluent.
This is subject to the provisions of the Act, the rules and the s:de=> made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier

and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31, 2026

-F""H J
District Environméptal Engineer,
Tamil Nadu Pollution Control Board,
L MARAIMALAI NAGAR
"

-t -6
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

. . ¥ . “h et . b
wrap. 18 R TP TH TR LTU R Jal S8akive, ot R |
£ g Vgelag 530 . s

This.renewal of ‘consent ’i“s’valfd"fbf’épérating the facility for the manufacture of products/byproducts

(Col. 2) at the rate (Col 3) mentioned below. Any change in thé product/byproduct and its quantity has
to be brought to the notice of the Board aqd fresh consent has to be obtained. . . e

SL'| De'sé‘ript;ion- : o ) Quantity © Unit
No. sl
Product Details” * -+~~~ v et 7
1. | Blue metal Aggregates of various sizes-and. ;- | 200 AR
G Powder e : T
By-Product Details , il 2
ol [ o Rt T e e I
. Intermediate Product Details % e
1. | Ni o [

This renewal of consent is valid for operating the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
. notice of the Board and fresh consent has to be obtained. : :

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage

1. | Sewade G 0.5 On Industrys own land
Effluent Type : Trade Effluent
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TAMILNADU POLLUTION CONTROL BOARD

Acditional Conditions:

1. The unit shall maintain the Air Pollution Contrcl measures like G.I Sheet cover for jaw crusher,
sieve and semi lunar cover for conveyors sfficiently so : ¢ 10 achieve the funbient Air Quality
standards prescribed by the Roard &

2.The unit shall maintain the water Sprinkling arrangements provided for all the sources of emission so
as to achieve the Ambient Air quality standards prescribed by the Roard.

3.Periodical cleaning of wate suppiy nozzles skeuld be carried out to avoid chocking,

4.Fine dust accurnulated in the crushing area shoald be pertodicaliy cleased and the dumps should be
covered with tarpaulin to arrest erosion by wind.

5.The drop height of the processed material should be kept at a2 minimum during loading and
unloading.

6. The unit shail dispose the stone powder then and there withouf any aceumuiation s as to avoid
fugitive emissions.

’/.The unit shall adhere to the ambient Noise Level standards prezeribed by the Board

8. The unit shall continue to develop green beli a'l a'ong the periphery of the uait to atienaate air and

noise pollution. :
District Envirorfmenr:al Engineer,

Tamil Nadu Pollution Control Board,
/( MARAIMALAI NAGAR

f\/.

g IR L
To
The Partner,
M/s.SALEM MINES & AGGREGATES,
Old 8.F. No.172/2A1B, New S.F. No.172/5 &172/6, Kunnavakkam Village, Thirukkazhukundram
Taluk,Kancheepuran: District,
Pin: 03002

Cupy to:

1.The Commissiozer, TIRUKAZHIKUNDRAM-Panchayat Union, Tirukaluxundram  Taluk, Kancheepuram
District .

2. Copy subritied to the Member Secretary, Tami! Nadu Pollution Controi Board, Chennai for favour of kind
information.

3. Cony sub:aitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind
informatiois

4. File
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 TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 1805111951756 DATED: 18/04/2018.

PRQCEEDINGS_ND.F;ISSSIRIMNI{}S!DEEITNPCBIMDINIWHMB DATED:
18/04/2018 e 14 :

SUB: Tamil Nadu Pollution Control Board ~-CONSENT TO OPERATE — DIRECT -M/s. SALEM
MINES & AGGREGATES (HOT MIX PLANT UNIT) , S.F.No. 172/6 (Part), NADUVAKKARA]
villageTirukalukundram - . Taluk and Kancheepuram District - Consent for the operation of the
plant and discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974 as-amended in 1988 (Central Act 6 of 1974) — Issuecd- Reg.

Ref: 1.Unit's OCMMS Application for CI@widle AppLNo. 11951756 dated 13/02/2015.

2.IR.No: F.1859MMN/OS/AE/MMN/2018 dated 18/04/2018. ;

3-Minutes of 118th DLCCC meeting held on 17/04/2018 (Item no 118-01),

CONSENT TO OPERATE is} 25 of thie Water (Prevention and Control of Pollution) Act, 1974 as

“The Act”) and the rules and orders made there under to

amended in 1988 (Central Act, 6 of 1974) (hereinafler teferred to as

This is subject to the provisions of the Act, the mlu;md the orders made there under and the terms and conditions incorporated

- under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

: To

This CONSENT.is valid-for the period cading March 31, 2027 -

5 Digitally signed by 5.
INDIRAGANDHI

INDIRAGANDH| Dsie 915,04

15:57:57 40530

Tamit Nadu Pollution Control Board,
MARAIMALAI NAGAR

The Partner,

M/s. SALEM. MINES & AGGREGATES (HOT MIX PLANT UNIT),

S.F. No. 172/6(Par), Kunnavakkam Village, Thirukkalukundram Taluk, Kancheepuram District.,

Copy to: ¥
1.The Commissioner, TIRUKAZHIKUNDRAM-Panchayat Uniod, Tirukalukundcam ~ “Talilk, Kancheepuram District
2. Copy submitted:to the Mm_SmHaq,'Tﬂnii Madu Pollution. Control Board, Chennai for favourof kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
4. File :

..., POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

This consent to operate is valid for

SPECIAL CONDITIONS

operating the facility for the manufacture of

products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh -consent has to be obtained.
SL Description Quantity Unit
No.
- Product Details
1. | Dense Bituminous Macadam 200 T/Day
2. | Bituminous Concrete 100 - T/Day
By-Product Details
1. | Nil 0
Intermediate Product Details
Nil 0 | 1
Tl:us. consent to operate is valid for the facﬂ:tyv&m the below mentioned permitted outlets
fbrmedmhargcofﬂwngdnﬂeem m&enuﬂetsandﬂmquanntyhasmbe
brought to the notice ofthe B¢ and fresh conse ':-=:  to be obtained
Outlet No. | Description of Qutlet P:Iﬂmam dl.ﬂj' diselllrge Point of disposal
1in KLD .
Effluent Type : Sewage
;o Sewage 0.4 On Industrys own land
Effluent e: Trade Efﬂum -
1. i 50 Recycling to process
The effluent discha shlllnut Wnsnmm in excess of the tolerance Limits as laid down
e <ffiuent disqhagin shallmer oo

POLLUﬂON PREVEN“ON PAYS
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TAMILNADU POLLUTION CONTROL BOARD

Sl.  |Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No. Sewage Trade Effluent
1 i
1. |pH oC 3.5tﬂ
2. |Temperature aoC -
3. |Particle size of Suspended |- 2
solids
4, |Total Suspended Solids mg/l 30
5. |Total Dissolved solids mg/] -
(inorganic)
6. |Oil & Grease mg/1 -
7. |Biochemical Oxygen mg/l 20
Demand (3 days at 270C)
8. |Chemical Oxygen Demand |mg/l -
9. |Chloride (as CI) mg/l -
10._|Sulphates (as SO4) mg/] -
11. |Total Residual Chlorine  |mg/] 3
12. |Ammonical Nitrogen (as N) mg/l :
13. Htal Kjeldahl Nitrogen (as |mg/l :
14. |Free Ammonia (asNH3)  |mg/l e
15. |Arsenic (as As) mg/l -
16. |Mercury (as Hg) mg/l z
17. |Lead (as Pb) mg/l e
18. |Cadmium(as Cd) mg/l 5
19. |Hexavalent Chromium (as |mg/l ;
Crt6)
20. |Total Chromium (asCr) - |mgll . |-
21. |Copper (as Cu) - |mg/1 i =
22. |Zinc (as Zn) |mg/l -
23. |Selenium (as Se) mg/| 4
24. |Nickel (as Ni) mg :
25. |Boron (as B) mg/l K
26. |Percent Sodium % = e
27. |Residual Sodium Carbonate [mg/l i
28. |Cyanide (as CN) “mg/l’ «
29. |Fluoride (as F) mg/1 -
30._|Dissolved Phosphates(as P) |mg/1 b
31. |Sulphide (as S) mg/l i
32. |Pesticides mg/l x _
33, EﬁhnnglacH}Cmpomds (as  |mgl < s g
34. |Radioactive materials a) micro -
Alpha emitters curie/ml|
35. |Radioactive materials b)." ~''|micro -
Beta emitters curie/ml
36. |Fecal Coliform . MPN/100ml |-

All units of the sewage and Trade effluent treatment plants shall
continuously so as to achieve the standards prescribed in S1 No.3 abov

discharge of effluent as pjicsisTION PREVENTION PAYS

be operated efficiently and
e or to achieve the zero liquid
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I

The occupier shall maintain the Electro- Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of

water used and ensuring that such meters are easily accessible for inspection and maintéenance and for
other purposes of the Act. : '

_ a. Industrial Cooling, Spraying in mine pits or boiler feed.
purpose.

b. Domestic
c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring'the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working

condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during

inspection. - S \

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.
Any upset condition in any of thttph?ﬁfbmtimry which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset conditis i

The occupier shall hlways_cqmply--qqﬂ carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
Per provisions ofIl:ueAct in case nfgpgpump!_iance of any order/directions issued.

gm occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure thal there shall ; ot be any dis: of effluent either treated or untreated
into storm water dr Gt -l-"'- i ‘W‘ '

In the case of mwmﬁmt units, the oceupier shall adhere the following conditions

~as laid under.

i). The hccui:icr %ﬂ@gﬁ 0 liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
hm' =4 a
if) The occupier shall operate -and maintain the Zero liquid discharge treatment components
comprising of Primary, Sm’%mwmnmﬂm at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
remises. :
?ii} The occupier shall operate and maintain the reject management system effectively and rzcover the
salt from the system which shall be reused in the process if reusabie or shall be disposed off as ETP
shudge. Foe. : '
tv} In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

1. The unit shall treat and dispose the sewage through septic tank soak pit arrangements as provided.
2. Waste water treatment plant installed with wet scrubber dust control system should be operated

“efficiently and the water reused for process. -

3. The siudge should be used within the plant or for briok manufacture.

4,361 gy  Digitally signed by s.
|ND[RAG”ENDH1 iu.r?.;msm.tnsﬂu
. i iny " District Enviroamental Enginecr,
AR . ) ! i i Tamil Nadu Pollution Control Board,
= iy o TR = " MARAIMALAI NAGAR
T s = i it oot polifee e
POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required

particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspect:ing officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an carmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008,

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evﬁmﬁun pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m ve the Ground level (if applicable).

The occupier shall fumish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 315t March in Form —V before the
end of the subsequent 30th September of every year(if applicable). .

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

POLLUTION PREVENTION PAYS
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air

as a result of such discharge, water or air is being poltuted. :

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,

as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order. '

In-case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board. : : : !

- -The occupier shall display this consent order granted to him in a prominent place for perusal of the

inspecting Officers of this Board.
Zefa e i : Digitally signed by .
S INDIRAGANDHI

INDIRAGANDH] Date: 2018.04.18
16:00:44 +05'30
MARAIMALAT :

_____POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 1805211951756 DATED: 18/04/2018,

PRGCEEBE‘IGS NO.F.—]SSHMWMEMMCMN!MIB DATED: 18/04/2018

- SUB: Tamil -Nadu:Pollution Control Board —CONSENT TO OPERATE -DIRECT -M/s. SALEM
MINES & AGGREGATES (HOT MIX PLANT UNIT) , S.F.No. 172/6 (Part), NADUVAKKARAI
villageTirukalukondram ~ Taluk and Kancheepuram District - Consent for operation of the plant

_and discharge of emissions under Section 21 of the Ajr (Prevention and Control of Pollution) Act,
1981 as amended in 1987 (Central Act 14 of 1981) ~Issued- Reg. -

= Ref: 1.Unit's OCMMS Application for CTO vide Appl.No.11951756 dated 13/02/2018,
2R No: F.1859MMN/OS/AE/MMN/2018 dated 18/04/20

N/2 : 18.
3.Minutes of 118th DLCCC meeting held on 17/04/2018 (Item no 118-01).

CONSENT TO OPERATE is hereby granted under Section 21 of the A.i.t{Prevmtix:-_n and Control of Pollution) Act, 1981 as

amended in 1987 (Central Act 14 of 1981) (hereing to'as “The Act”) and the rules and orders made there under 1o

Wsmﬂm&nmmmmmm
S.F No.172/6:(Part); . i

owaly 2%

Tirukalukundram Tahuk,

Kanel ymn PhStrict.

> I 5 I 0{ el .ﬁ'ﬂm'ﬁ I.'I. - :
Thisiambjmmthepmvisimﬁufdz&ﬁtﬁgmlmgudﬂrmmmm
under the Special and General conditions stipulated in the Consent Order issued

thhmmh'wp&mhﬂ::hirPnH_l.ﬂiunCmm}IMHasnutiﬁedh}rﬂxGuwmmﬂntmm

under and the terms and conditions incorporated
carlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2027

S ﬁmﬁwﬂws.
INDIRAGANDHI Wtw.u 15:5500
District Environmental Engineer,
Tamil N!dl-l'ﬂhﬂan Control Board,
MARAIMALAI NAGAR
To
The Pariner,

Mis.SALEM MINES & AGGREGATES (HOT MIX PLANT UNIT),

5.F. No. 172/6(Part), Kunnavaklam Vi_!lagc.. Thirukkalikundram Taluk, Kanchecpuram District.,
Pin: 603002 : '

Copy to: : ; :

1. The Cummmwr TIRUKAZI-DKLINBEAM-PM}:I Union, Tirpkalukundram ~ Taluk, Kancheepuram District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information,
3. Copy submitted to the ECEEnMunilm'i.ng. Tamil Nadu Pollution Control Board, Chennai for favour.of kind information.
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

: IEL . Description Quantity Unit
0.
Product Details
1..| Dense Bituminous Macadam : 200 T/Day
| Bituminous Concrete 100 T/Day
_By-Product Details
1| Nil : 0
_Intermediate Product Details El
1.| Nil ; 0

This consent to operate is valid for operating the facility with the below mentioned emission/noise

sources along with the control !nfélupﬂmldfnrstack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I [Point source emissio;

Stack | Point Emission Source Air pellution Stack height |Gaseous Discharge
No. Jedlofie . Control measures |from Ground |in Nm3/hr
5 _ Level in m
1 Hot mix plant | Wet scrubber with | 15
stack

ﬁl; Fugitive or Noise Emission | Type of emission Control
0. ’ : :

sources

. ; mclsures_
1. NIl "} Fugitive
The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder
SL |Parameter Unit Tolerance limits Stacks _!
Annexure enclosed if applicable. -
The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.

POLLUTION PREVENTION PAYS _
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SL  |Pollutant Time Weighted | Unit Tolerance Limits
Ne. AVIAgS Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by -
area Central Govt.)
1.  |Sulphur Dioxide |Annual- microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2.  |Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours micro 8O 80
3.  |Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PM10
- Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 microM ) or
PM2.5
5. Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl. | Pollutant Time Weighted | Unit Tolerance Limits
Ne: Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. |Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 - 04 04
8. |Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. |Benzene (C6H6) |Annual microgram/m3 5 3
10. l(SBcnm(D) Pyrene | Annual nanogram/m3 01 01
aP)
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12. |Nickel (Ni) Annual nanogram/m3 20 .20
3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:
Limits in L.eq.-dB(A) Day Time Night Time
ResidentialArea 55 45

4.  All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6. The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters

as prescribod. a _ POLLUTION PREVENTION PAYS
SiGLD FNLIGHID QINLIGDINGS ! LIDID FHNLGmID QINIeRBES !

4



T

T

tem s L 2
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Any upset condition in any of the plants.of the factory which is likely to result in increased emissions
a.miresult in violation of the standards mentioned in S1.No.3 shall be reported to the Member

Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by ¢-mail immediately and subsequently by Post with full
details of such upset condition. :

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1.The unit shall operate and maifitain the inbuilt dust collector provided to the Hot Mix Plant and
. .ensure that the emission satisfy the Ambient Air Quality / Emission standards prescribed by the Board.
2. Hot mix plant should discharge flue gases after the dust control system through a stack height shall
be provided for bitumen heating system. -

3. The aggregates loading into hopper bin area shall be closed on three sides with metal sheets and the

access' side shall have plastic air curtains/ multi sheet rubber flaps so as to arrest the emission
generated during loading.

4. Conveyor belts shall be fully covered (top and sides).
be stored

5. Aggregates of various sizes.shall. in.such a.manner that the fine aggregates are stored in
between the coarser aggregates.

fr. h{l aggregates ﬂ%m@gw shall not be stacked beyond the height of 3m from ground

7. Compound wall shall be provided:on all four sides of the unit using RR or brick masonary to the
height of 4m from ground level, above which wind fence (made up of steel structures)/Panels/nets to

be provided for further height of 2m. .

8. Water sprinklin mﬂ%ﬂﬁﬁuﬁdﬂdﬁmﬂlpﬂmmmmtmmg area for suppression.
9.‘All roads/ve - movement areas at site.of hot mix plant should be well paved and cleaned
regularly to mu NSt ST 2 L IR YRR

10. The ind should pl: rows of spreading crown & fast growing varieties of evergreen
thick foliage es all : B

11. Hot mix plants shall use diesel/L.DO only, in no case fuels such as solvents, industrial wastes,
ﬁmﬂﬂd shall hn sed. A - T : : : A

12. The unit shall provide separate water flow meter and maintain log book for the water consumed
for the industrial activity each day if the wet system of Pollution Control devices is installed.

13. A dedicated energy metet to be provided'for the motor attached to the dust control sysiem and
reading to be recorded on daily basis. _

14. Stack/AAQ/ANL survey to be periodically (once in year) conducted and reports should be
furnished to TNPCB. '

15. Maintain good housekeeping practices wherever possible within the unit premises to control
fugitive dust emission. - \
16. Wherever possible, day time operation is to be preferred rather than night time operation to take
advantage of favorable metrological condition prevailing during day time.

17. Adequate measures of safety for workers working in hot mix plant shall be taken. Personal
protective devices such as goggles, mask, helmet and safety shoes shall be provided to workers.
18. All machineries (pumps and blowers) to be displayed along with their capacity (HP) and power
consumption (kW) in addition to the total power consumption in the hot mix plant for inspection
purpose. dn :

- S Digitally signed by 5.
] INDIRAGANDHI

INDIRAGAN DH{—EEE?imm 15:55:54

District Environmental Eogineer,
T:-ﬂmmmmmmm,
- MARAIMALAI NAGAR

'POLLUTION PREVENTION PAYS
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the

application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any :é' such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order. :

In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.

) Y POLLUTIDN PREVENTION PAYS
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ﬂ

The uccupler shall display this consent order

granted to him in a prominent place for perusal of the
inspecting Officers of this Board.
S. Digitally WW 5.
JNDIRAGANDHI

INDIRAGANDH} MN*W“ 155634
District Eiﬂralmtntll Engineer,

Tamil Nadu Pollution Conirol
MARAIMALAI NAGAR

POLLUTION PREVENTION PAYS
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CONSENT ORDER NO. 1905119624016 DATED: 09/01/2019.

PROCEEDINGS NO.F.0989MMN/RS/DEE/TNPCB/MMN/W/2019 DATED:
09/01/2019

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE — DIRECT -M/s. SALEM MINES
AND AGGREGATES . S.F.No. 175/1, 175/2B,175/3,175/8B, 1 75/9B, 175/10B,
175/11B,175/12,176/2A & 176/2B-KUNNAVAKKAM, NADUVAKKARAI
villageTirukalukundram Taluk and Kancheepuram District - Consent for the operation of the
plant and discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and
Control of Pellution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

Ref: 1.Unit’s application for CTO through OCMMS vide Appl.No.19624016 dated 27/12/2018.
2.IR No: F.0989MMN/RS/AE/MMN/2019 dated 08/01/2019.
3.Minutes of 132nd DLCCC meeting held on 08/01/2019 (Item no.132-04).

CONSENT TO OPERATE is hereby granted under Section 25 of the Water {Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act™) and the rules and orders made there under to

The Partner,
M/s . SALEM MINES AND AGGREGATES
S.F No.175/1, 175/2B,175/3.175/8B, 17598, 175/10B, 175/11B. 17512, 176°A & 1762B-KUNNAVAKKAM,
NADUVAKKARALI Village,
Tirukalukundram  Taluk,
Kancheepuram District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending February 25, 2021

P. SENTHURESEE S
PANDY S

mat Sl b
T AT I RLF

District Environmental Engincer,
Tamil Nadu Pollutivn Control Board,
MARAIMALAI NAGAR

To

The Partner,

M/s.SALEM MINES AND AGGREGATES,

175/1, 175/2B,175/3,175/3B, 1 75/9B, 1757100, 17911B.175/12,1762A & 176/2B, Kunnavakkam Village, Thirukalzukundram
Taluk Kancheepuram District.,

Pin: 603109

Copy to:
I.The Commissioner, TIRUKAZHIKUNDRAM-Panchayat Union, Tirukalukundram  Taluk, Kanzheepuram District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JC EEMuni[mmWImgmﬁm favour of kind information.
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Sl |Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
o Sewage Trade Effluent
1 . L " i
1. |pH 3.5 to
Temperature oC -
Particle size of Suspended |- -
solids
Total Suspended Solids mg/l 30
Total Dissolved solids mg/l -
(inorganic)
Oil & Grease mg/l -
Biochemical Oxygen mg/l 20
Demand (3 days at 270C)
. __|Chemical Oxygen Demand |mg/! -
9. |Chloride (as CI) mg/l -
10. |Sulphates (as S04) mg/l 3
11. |Total Residual Chlorine mg/l -
12. |Ammonical Nitrogen (as N) |mg/| -
13 E-:;tal Kjeldahl Nitrogen (as |mg/l -
14. |Free Ammonia (as NH3) mg/1 -
15. |Arsenic (as As) mg/l -
16. |Mercury (as Hg) mg/l -
17. |Lead (as Pb) mg/| .
18. |Cadmium(as Cd) mg/| -
19. |Hexavalent Chromium (as |mg/l -
Cr+6)
20. |Total Chromium (as Cr) mg/| -
21. |Copper (as Cu) mg/l &
22. |Zinc (as Zn) mg/1 - !
23. |Selenium (as Se) mg/1 -
24. |Nickel (as Ni) mg/l -
25. |Boron (as B) mg/l -
26. |Percent Sodium % -
27. |Residual Sodium Carbonate |[mg/1 -
28. |Cyanide (as CN) mg/l -
29. |Fluoride (as F) mg/l -
30. |Dissolved Phosphates(as P) mg/l -
31. |Sulphide (as ) mg/1 -
32. |Pesticides mg/l -
33. |Phenolic Compounds (as mg/l
C6HS0OH)
34. |Radioactive materials a) micro -
Alpha emitters curie/ml
35. |Radioactive materials b). |micro -
Beta emitters curie/ml
36. |Fecal Coliform MPN/100ml |-

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in S No.3 above or to achieve the zero liquid

discharge of effluent as :-,E)

licable.
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.
Product Details
1. | Roughstone 433483 Cu.m/5 Years
By-Product Details
1. | Nil 0
2. | Nil 0 | -
Intermediate Product Details
1. | Nil 0

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Qutlet No. | Description of Qutlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type : Sewage
1. Sewage 0.8 On Industrys own land
Effluent Type : Trade Effluent

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.
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The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

i1i) The occupier shall operate and maintain the reject management system effeciively and recover the
salt from the system which shall be reused in the process if reusable cr shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:
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1. The unit shall comply all the conditions prescribed in the Environmental Clearance issued by the
DEIAA, Kancheepuram District vide Lr.No.DEIAADIA/TN/MIN/479/Q2/2018-KPM,EC.No.32-2018
dated 03.10.2018.

2. The unit shall comply the conditions stipulated in the quarry lease agreement dated 26.11.2018

made with District Collector, Kancheepuram District.

3. The unit shall treat and dispose the sewage generated from the premises through Septic tank and

soak pit arrangement.

4, The unit shall ensure that no trade effluent is generated at any stage of its manufacturing process.

f]; g:he unit shall take necessary precautionary measures to prevent any adverse impact on the nearby
itation.

6. The unit shall “not use and throwaway plastics” such as plastic sheets used for food wrapping,

spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches

and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the

industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,

arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.

7. The consent issued is subject to the final outcome of National Green Tribunal (South Zone) in

application No. 165/2013.

P. SENTHUR S
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District Environmentzl Engineer,
Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required

p?fliticula:s ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order. all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution contre!
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and coilection of samples
in and around the factory at any time.

The occupier shall display the flow diagramn of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every menth.

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form-4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide inmediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Porombcke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasicn of personal rights nor any infringement of Central, State laws or regulation.
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any :{ such conditions and thereupon the applicant shall be bound to comply with the conditions as so
vari

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

P.SENTHUR 525
PANDY ==

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR
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CONSENT ORDER NO. 1905219624016 DATED: 09/01/2019.

PROCEEDINGS NO.F.0989MMN/RS/DEE/TNPCB/MMN/A/2019 DATED: 09/01/2019

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPT:ATE -DIRECT -M/s. SALEM MINES
AND AGGREGATES , S.F.No. 175/1, 175/2C,:75/3,175/8B, 175/9B, 175/10B,
175/11B,175/12,176/2A & 176/2B-KUNNAVAKKAM. NADUVAKKARAI
villageTirukalukundram  Taluk and Kancheepuram District - Consent for operation of the plant

and discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution) Act,
1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

Ref: 1.Unit’s application for CTO through OCMMS vide Appl.No.19624016 dated 27/12/2018.
2.IR.No: F.0989MMN/RS/AE/MMN/2019 dated 08/01/2019.
3.Minutes of 132nd DLCCC meeting held on 08/01/2019 (Item no.132-04).

CONSENT TO OPERATE is hereby granted under Section 21 of the Air {Pcevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act™) znd thz rules and orders made there under to

The Partner,
M/s . SALEM MINES AND AGGREGATES
S.F No.175/1, 175/2B,175/3,175/8B, 175/9B, 175/10B, 175/11B,175/12,1762A & 1762B-KUNNAVAKKAM,
NADUVAKKARAI Village,
Tirukalukundram  Taluk,
Kancheepuram District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Ceutral Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued eariier and subject to the special conditions annexed,

This CONSENT is valid for the period ending February 25, 2021

P. SENTHUR S =
PANDY E
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L

District Environmental Engineer,
Tamil Nadu Poliution Control Board,
MARAIMALAI NAGAR

To

The Partner,

M/s.SALEM MINES AND AGGREGATES,

175/1, 175/2B,175/3,175/8B, 175/9B, 175/10B, 175/11B,175/12,17672A & 176/2B.Kunnavakkam Village, Thirukalzukundram
Taluk, Kancheepuram District.,

Pin: 603109

Copy to:

1.The Commissioner, TIRUKAZHIKUNDRAM-Panchayat Union, Tirukalukundrain ~ Taluk, Kancheepuram District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Ciizsinai Yor favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Contrel Doard, Chiznnai for favour of kind information.
4_File
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

I.  This consent to operate is valid for operating the facility {or the manufacture of products {Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and
notice of the Board and fresh consent has to be obtained.

its quantity has to be brought to the

SL Description Quantity Unit
No.
Product Details
1. | Roughstone 433483 Cu.m/5 Years
By-Product Details
1. | Nil 0
2. | Nil 2 [ -
Intermediate Product Details
1. | Nil 0

2.  This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control

measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

| Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height | Gaseous Discharge
No. Control weasures | from Ground | in Nm3/hr
Levelinm
11 Fugitive/Noisc emission :
SL Fugitive or Noise Emission | I'ype of emission Control
No. sources measures
1. | Blasting Fugitive Controlled
Blasting and
Manual
Water
Sprinkling
2. | Vehicle Movement Fugitive Manual
- Water
Sprinkling
3. | Drilling Fugitive Manual
\Veter
Sprinkling
4. | Loading Fugitive Manual
Water
Sprinkling
3(a). The emission shall not contain constituents in excess of the ioierance limits as laid down hereunder :
SL  |Parameter Unit Toleranc: limits Stacks
Aenexur: epciss2d i applicalls :
3.(b) The Ambient Air is tic industiial plant area shall r.ut conia’s crstituenis in cxeess of the {olerance

limits prescribed below.
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Sl | Pollutant Time Weighted | Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1.  |Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. |Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. |Particulate Matter | Annual microgram/m3 60 60
(Size Less than | 24 hours microgram/m3 100 100
10 micro M) or
PMI10
4.  |Particulate Matter | Annual microgram/m3 40 40
(Size Lessthan |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
n T Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
SL  |Pollutant Time Weighted |Unit Tolerance Limits
NG Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. |Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. |Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) | Annual microgram/m3 100 100
24 hours microgram/m3 400 400
8 Benzene (C6H6) | Annual microgram/m3 5 3
10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
(BaP)
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12. |Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq-dB(A) ' Day Time Night Time
ResidentialArea 55 45

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6.  The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.
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Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1. The unit shall comply all the conditions prescribed in the Environmental Clearance issued by the
DEIAA, Kancheepuram District vide Lr.No.DEIAADIA/TN/MIN/479/Q2/2018-KPM,.EC N0.32-2018
dated 03.10.2018.

2. The unit shall comply the conditions stipulated in the quarry lease agreement dated 26.11.2018

made with District Collector, Kancheepuram District.

3. The unit shall maintain the APC measures in the form of portable water sprinklers effectively and

continuously so as to satisfy the NAAQ standards prescribed by the Board.

4. The unit shall adhere to the ANL standards as prescribed by the Board.

5. The unit shall continue to develop more green belt with trees having thick canopy cover in the uait’s
emises.

ETThc unit shall take necessary precautionary measures to prevent any adverse impact on the nearby

habitation. '

7. The unit shall “not use and throwaway plastics” such as plastic sheets used for food wrapping,

spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches

and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the

industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,

arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag ete.

8. The consent issued is subject to the final outcome of National Green Tribunal (South Zone) in

application No. 165/2013.

Dgetally it e B MTLE PuAD
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P.SENTHUR S I

District Envirosmental Engineer,
Tamil Nadu Folluiion Centrol Beard,
MARATIMALAI NAGAR
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the

application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the “Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any :&f such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the uccuple:r shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.
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District Enviroumental Engineer,
Tamil Nadu Pollution Controi Board,
i MARAIMALAI NAGAR
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Category of the Industry :
GREEN

CONSENT ORDER NO. 2005134494065 DATED: 30/11/2020.

PROCEEDINGS NO.F.3105MMN/GS/DEE/TNPCB/MMN/W/2020 DATED:
30/11/2020

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE — DIRECT -M/s. SALEM MINES
AND AGGREGATES (RMC PLANT) , S.F.No. 172/6 Part (Village of Kunnavakkam),
PERUMPADU villageTirukalukundram Taluk and Chengalpattu District - Consent for the

operation of the plant and discharge of sewage and/or trade effluent under Section 25 of the Water

(Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) -
Issued- Reg.

Ref: 1.Unit’s application for CTO through OCMMS vide Appl.No.34494065 dated 21/10/2020.
2.IR No: F.3105SMMN/GS/AE/MMN/2020 dated 21/11/2020.

3.Minutes of the 183rd DLCCC meeting dated 24/11/2020 (Item no.183-02).

CONSENT TO OPERATE is hereby granted under Section 25 of the Water {(Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act™) and the rules and orders made there under o

The Partner,

M/s . SALEM MINES AND AGGREGATES (RMC PLANT)
S5.F No.172/6 Part (Village of Kunnavakkam),
PERUMPADU Village,
Tirukalukundram  Taluk,
Chengalpattu District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2030

Ly —

D. Vasudevan =———

District Environmental Engineer,
Tamil Nadu Pollution Coentrel Board,
MARAIMALAI NAGAR

To
The Partner,

M/s.SALEM MINES AND AGGREGATES (RMC PLANT),

No.9, Nagarathinam Magar Extension, Thiruneermalai Road, West Tambaram, Chennai.,
Pin: 600045

POLLUTION PREVENTION PAYS
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Copy to:
1.The Commissioner, TIRUKAZHIKUNDRAM-Panchayat Union, Tirukalukundram  Taluk, Chengalpattu District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
4. File
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.
Product Details
1. | Ready Mix Concrete 3000 Cubic
Meter/Month
By-Product Details
1. | Nil 0
Intermediate Product Details
1. | Nil 0

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

QOutlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent : Sewage
1. Sewage 04 On Industrys own land
Effluent Type : Trade Effluent
1. Trade effluent 3.0 Recycling to process

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.




TAMILNADU POLLUTION CONTROL BOARD

Sl |Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No. Sewage Trade Effluent
1 - 1 - -
1. |pH g,i o 55t09
2. |Temperature oC - :I::ﬂo;e]:im?c
above the
receiving
water
temperature
3, |Particle size of Suspended |- - shall pass 850
solids micron IS
sieve
4. |Total Suspended Solids mg/l 30 100
5. |Total Dissolved solids mg/1 - 2100
(inorganic)
6. |0Oil & Grease mg/l - 10
7. BIDCEII].}JI;&I da{:riya%??um mg/l 20 30
Chemical Oxygen Demand |mg/l - 250
. |Chloride (as CI) mg/] - 1000
10. [Sulphates (as SO4) mg/1 - 1000
11. |Total Residual Chlorine mg/1 - 1
12. |Ammonical Nitrogen (as N) |mg/1 - 50
13. E}ma] Kjeldahl Nitrogen (as |mg/1 - 100
14. |Free Ammonia (as NH3) mg/1 - 5
15. |Arsenic (as As) mg/] . 0.2
16. {Mercury (as Hg) mg/1 - 0.01
17. |Lead (as Pb) mg/1 - 0.1
18. |Cadmium(as Cd) mg/l - 2
19. |Hexavalent Chromium (as |mg/l - 0.1
Cr+6)
20. |Total Chromium (as Cr) mg/l - 2
21. |Copper (as Cu) mg/1 - 3
22. |Zinc (as Zn) mg/1 - 1
23. |Selenium (as Se) mg/1 - 0.05
24. |Nickel (as Ni) mg/1 - 3
25. |Boron (as B) mg/1 - 2
26. |Percent Sodium Yo - -
27. |Residual Sodium Carbonate |mg/] - -
28. |Cyanide (as CN) mg/1 - 0.2
29. |Fluoride (as F) mg/l 5 2
30. |Dissolved Phosphates(as P) |mg/l - 5
31. |Sulphide (as S) mg/l - 2
32. |Pesticides mg/1 .
33. |Phenolic Compounds (as mg/l - 1
C6HS0H)
14, |Radioactive materials a) micro - 10-7
Alpha emitters curie/ml
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35. |Radioactive materials b). micro = - 110-6
Beta emiiters curie/m|
36. |Fecal Coliform MPN/100Oml |- 5

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and

continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of

water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.
b. Domestic purpose.
c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess

effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collectad in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned

District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

1). The occupier shall ensure zero liquid dischar
treated effluent on land or into any water bodies
time.

1i) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:

ge of effluent, thereby no discharge of untreated /
either inside or outside the premises at any point of




TAMILNADU POLLUTION CONTROL BOARD

I.The unit shall treat and dispose the sewage through septic tank and soak pit arrangement.
2.The unit shall operate and maintain ETP consisting of collection tank and settling tank and ensure
that the treated effluent shall be reused for transit mixer washings & water sprinkling for dust
suppression.
3.The unit shall wash the transit tankers in the earmarked place and all the wash water shall be treated
in ETP.
4.The unit shall ensure that the disposal of the Solid waste generated if any made scientifically with
the concurrence of the Board.
5.The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of ecofriendly alternative such as banana leaf,
arecanut palm plate, stainless steel glass, porcelain plates/cups, cloth bag, jute bag etc.
6.The unit shall comply with the E-Waste Management Rules, 2016, E-Waste as listed in the Schedule
I, generated by them shall be channelized through Collection centre or Dealer of Authorized producer
or Dismantler or Recycler or through the designated take back service provider of the producer to
authorized dismantler or recycler. The unit shall maintain records of E-Waste generated by them in
Form-2 and make such records available for scrutiny by the TNPCRB. The unit shall file Annual
Returns in Form-3, to the TNPCB on or before the 30th day of June following the financial Year.
7.The unit shall comply to the TNPCB RMC Plant guidelines all the time.

e

D. Vasudevan ==

District Environmental ineer,
Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR
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TAMILNADU POLLUTION CONTROL BOARD
GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required

pgiculars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the *Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.
The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

inspection and collection of samples

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form-4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form —V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any nvasion of personal rights nor any infringement of Central, State laws or regulation.
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any :d.f such conditions and thereupon the applicant shall be bound to comply with the conditions as so
vari

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-IT alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

D. Vasudevan =—=
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MARATMALAT NAGAR
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Category of the Industry :
GREEN

CONSENT ORDER NO. 2005234494065 DATED: 30/11/2020.

PROCEEDINGS NO.F.3105MMN/GS/DEE/TNPCB/MMN/A/2020 DATED: 30/11/2020

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -DIRECT -M/s. SALEM MINES
AND AGGREGATES (RMC PLANT) , S.F.No. 172/6 Part (Village of Kunnavakkam),
PERUMPADU villageTirukalukundram ~ Taluk and Chengalpattu District - Consent for operation
of the plant and discharge of emissions under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

Ref: 1.Unit’s application for CTO through OCMMS vide Appl.N0.34494065 dated 21/10/2020.
2.IR.No: F.3105SMMN/GS/AE/MMN/2020 dated 21/11/2020.
3.Minutes of the 183rd DLCCC meeting dated 24/11/2020 (Item no.183-02).

CONSENT TO OPERATE is hereby granted under Section 21

of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act

14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Partner,

M/s . SALEM MINES AND AGGREGATES (RMC PLANT)
S.F No.172/6 Part (Village of Kunnavakkam),
PERUMPADU Village,
Tirukalukundram  Taluk,
Chengalpattu District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

Thisissubjecttmhepmﬁsionsofﬂmﬁct.menuﬁmdm:mdemmﬁem:ummmammmmmmmtm
under the Special and General conditions stipulated in the Consent Order issued carlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2030

.
ot o i ey
"

D. Vasudevan ===
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District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MARAIMALAT NAGAR

To
The Partner,
M/s.SALEM MINES AND AGGREGATES (RMC PLANT),

No.9, Nagarathinam Nagar Extension, Thiruneermalai Road, West Tambaram, Chennai.,
Pin: 600045

Copy to:
1.The Commissioner, TIRUKAZHIKUNDRAM-Panchayat Union, Tirukalukundram Taluk, Chengalpattu District .

POLILUTION PREVENTION PAYS
1



din

TAMILNADU POLLUTION CONTROL BOARD

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted 1o the JCEE-Monitoring, Tamil Nadu Pollutjon Control Board, Chennai for favour of kind information.
4, File

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD
SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Iﬁl. Description Quantity Unit
0.
Product Details i
1. | Ready Mix Concrete 3000 Cubic
Meter/Month
By-Product Details
1. | Nil 0
Intermediate Product Details
1. | Nil 0

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control

measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

1 Point source emission with stack : :
Stack |Point Emission Source Air pollution Stack height | Gaseous Discharge
No. Control measures from Ground |in Nm3/hr
Level in m
1 DG SET 125 KVA Acoustic 4.2

enclosures with

stack
2 Cement Silos Dust Collectors 42

with bag filters

11 Fugitive/Noise emission :

SL Fugitive or Noise Emission |Type of emission Control
No. sources measures

1. DG Set 120 KVA MNoise Acoustic
enclosures

2. | Cement Silos Fugitive Dust

collector with
bag filter

3. | Blue metal stock yard Fugitive Water
Sprinkler
System

4. | Raw Material Handling Fugitive Closed

System Conveyor
Belt

5. | Conveyor Fugitive Gl Sheet
cover

The emission shall not contain constituents in excess of the tolerance limits as

aid down hereunder :
Tolerance limits Stacks

SL | Parameter Unit

Annexure enclosed if applicable. -

3.(b) The Ambient Air in the industrial plant area shall not contain constituents

in excess of the tolerance
limits prescribed below.

POLLUTION PREVENTION PAYS
3
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SI. | Pollutant Time Weighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
L. Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80 )
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PMI10
4. Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
5. |Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl |Pollutant Time Weighted | Unit Tolerance Limits Ml
N, Aversge Industrial, Ecologically
R i Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. |Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6H6) | Annual microgram/m3 5 5
10. |Benzo(O) Pyrene | Annual nanogram/m3 01 01
(BaP)
—particulate phase
only
11. | Arsenic (As) Annual nanogram/m3 06 06
12. | Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A)

Day Time

Night Time

ResidentialArea

35

45

4. All units of the Air pollution control measures shall be

achieve the standards prescribed in SI. No.3 above,

5. The occupier shall not chang
air pollution control equ

as prescribed.

ipment or change the raw material or
change in quality and/or quantity of emissions without the previ

6.  The occupier shall maintain lo
or any other particulars for ea
working condition which shal

7.  The occupier shall at his own cost
by the TNPC Board Laboratory on

POLLUTION PREVENTION PAYS
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operated efficiently and continuously so as to

e or alter quality or quantity or the rate of emission or replace or alter the
manufacturing process resulting in
ous written permission of the Board.

g book regarding the stack monitoring system or operation of the plant
ch of the unit operations of air pollution control systems to reflect the.
1 be furnished for verification of the Board officials during inspection.

get the samples of emission/air/noise levels collected and analyzed
ce in every 6 months/once in a year/periodically for the parameters
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Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant

Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.
Additional Conditions:

1. The unit shall ensure that the cement used for the process shall be transported only through bulk
transportation and transfer of the cement shall be carried out through closed system to silos.
2.The unit shall maintain the closed conveyor to convey all the raw material such as cement, fly.
3.The unit shall maintain the common dust collector system with bag filter provided for the control of
dust emission from the silos so as to adhere to the AAQ/emission standards prescribed by the Board.
4.The unit shall maintain the water sprinklers provided to spray water while unloading the raw
materials such as sand and blue metals and to control fugitive emission due to vehicle movement.
5.The unit shall maintain the concrete roads provided within the premises to attenuate fugitive
emission from the unit due to Vehicular movement.

6.The unit shall ensure that the emission from the DG set satisfy the Ambient Air Quality /
emission/ANL standards prescribed by the Board.

7.The unit shall maintain acoustic measures to the DG sets and ensure that the noise emission satisfy
the Ambient Noise level standards prescribed by the Board.

8.The unit shall continue to develop thick and adequate greenbelt all around the premises of the unit to
attenuate air and noise pollution.

9.The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel glass, porcelain plates/cups, cloth bag, jute bag etc.

10.The unit shall comply to the TNPCB RMC Plant guidelines all the time.

D. Vasudevan ==————
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the

application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time. -

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The 1ssuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as

amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.

POLLUTI PAYS
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

i e T ey
D.Vasudevan &=

o e T r—
L v

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR

POLLUTION PREVENTION PAYS
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Item No.7:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNALI

Original Application No. 40 of 2019 (SZ)

{ Through Video Conference)
IN THE MATTER OF:

Kavitha W/o. R. Rajendiran

424, Kamarajar Nagar,

Karumarapakkam, Naduvakarai Village,

Veerapuram Post, Thirukalukundram Taluka.

Kanchipuram District. ... Applicani(s)
Versus

I. The District Collector,
Chengalpet,
Chengalpet District
(Amended as per order di.17.12.2019)

2. District Environmental Engineer.
Tamil Nadu Pollution Control Board.
Adigalar Street,

Next to Municipal Office,
Maraimalai Nagar,
Kanchipuram District — 632 209.

Tl

. The Proprietor,
Salem Mines,
Kunnavakkam Village,
Thirukkazhukundram Taluk,
Kanchipuram District — 631 604.

...Respondent(s)
For Applicant(s): Sri. A. Venkatesan.

For Respondent(s): Sri. Dr. V.R. Thirunarayanan for R1.
Sri. Kasirajan through
M/s. Meena for R2.

Date of Judggn:nt: p ¥ ot December, 2020.
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CORAM:

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

Whether the Judgement is allowed to be published on the Internct — Yes/No

Whether the Judgement is to be published in the Al India NGT Reporter — Yes/No

JUDGMENT

. When the matter came up for final hearing today through Video
Conference, Sri. A. Venkatesan represented the applicant.. Sri, Dr. V.R.

Thirunarayanan represented 1* respondent and Sri. C. I(amrq;md\mgh
B | |

Ws.Maenarepmsﬂntedl'ﬂmpondenL:_ : 3 e
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2. The learned counsel appearing for the applicant submitted that no notice

has been issued to the 3™ respondent and without hearing the 3"
respondent, the matier could not be disposed of. Further, the applicant
has filed objection to the report submitted by the committee which will
go to show that the quarry is situated within the prohibited distance,

Further. the complaints alleged were not properly addressed.

- On the other hand, the learned counsel appearing for the Tamil Nadu
Pollution Control Board (TNPCB) and the State respondents submitted
that there is no merit in the complaint made in the application and the 3"
respondent quarry is complied with all the environmental norms and
having all necessary permissions and clearances and necessary pollution
control mechanism also provided in order to avoid future complaints,
certain suggestions were given which the 3 respondent can monitor and

that will meet the ends of justice.

[2]






4. The grievance in this application is regarding the illegal operation of
stone quarry run by the 3™ respondent in Kunnavakkam Village,
Thirukkazhukundram Taluk, Chengalpet District (though it is mentioned
as Kancheepuram District) without providing necessary pollution control
mechanism. It is also alleged in the application that applicant was
granted house patta by the government on 26.07.2012 in Survey No.61,
Block No.282/2. In 2016, she constructed the house and residing there.
The 3™ respondent is conducting a sione quarry —cum-"‘cruslung unit by
name “Salem Mines” which is situated within 500 meéters from the
village. During blasting operation, using heavy explosive without any
time limit, causes huge tremor and vibration in the village, affecting
stability of the buildings and causing cracks. The applicant’s house is
affected on account of heavy cracks developed due to the tremor and
vibration on account of illegal blasting done by the 3" mmnclent On
account of the operation of the quarry, huge dust is being e:mued
affecting air quality. The citing criteria for establishing mines from

residential area have not been strictly adhered to.

3. Though, application has been filed before the Legal Services Authority to
redress her grievance, due to the non co-operation of the third respondent,
the same could not be settled. So, the applicant had no other option but
to approach this Tribunal by filing this application ﬁéﬁjng the following
reliefs:-

“Therefore, -thw.fm:mmm HnnH: Tribunal meay
mmwmmfwmmm&mm:m
of Rs.5,00.000/- (Rupees Five Lakhs only) on the represenintion made
by the applicam dated 19.06.2019 within the fime frame that may be
fved by this Han 'ble Tribungl and thus render " pustice.”
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6. We have not admitted the matter. In order to ascertain the factual
situation, this Tribunal had appointed a Joint Committee comprising of
(1) the District Collector, Chengalpet, (2) Tamil Nadu Pollution Control
Board (TNPCB). (3) Mining and Geology Department and (4)
MNaduvakarai Panchayat to inspect the area in question and submit a
factual and action, if any, to be taken and also assess environmental
compensation, if any damage has been caused to em_ﬁronmant on account

of the alleged illegal operation of the unit by the 3™ r&c.pundmn.

7. The Joint Committee submitted its report dated, 18.02.2020 which is
extracted in Para 4 of the order of this Tribunal dated 25.02.2020 which
reads as follows:-

“During the time of inspection of the Joini Committee, Ambient Air
Quality and Noise Level survey was conducted through Disirict
Emvironmental Laboratory, Maraimalainagar. Ambient Air Cuality .
Manitoring using onfine monitoring instruments howsed in the Mobile
Van af Tamil Nadu Fﬂfﬁdmﬁiﬂm’ﬂnurdumaimmedm at the
above said area.

The unit of Mis. Salem Mines and Aggregates has obtained
Environmentol Clearance (ECj from the District Level Environmens
Impact  Authority.  Kancheepuram District  vide Lr.  No.
DEIAADIATNMINATIO22018 ~ KPM, EC No.32-2018 dated
013102078 to operate a quarry for rough stone — 433483 433483 cum at S.F.
ﬁtb_L?.Fr’J' .’?Er“;’B. 733, }m 17598, 175 HIB. 1754118, 175/12,
.F"'&JM& 17t ﬂ?ﬁﬁrapemxhp m).iﬂ?.?ﬂ;’f ?Btw.rbc:i'uemmd
quarry lease agreement with Districe Colleciar, Kancheepuram Disirict
dered 26112018 upio 25.02.2021. The wmit ﬂbﬂmed Cum o
Operate af the Bogrd vige FProc. No.F.0989
MMN/ RSDEE TNPCRBMMNWEA019 dated 09.01.2009 vafid upto
23.02. 2021,

The unit of Ms. Salem Mines Aggregates hm- m{m oblained
Envirommental Clearance (EC) from the District -!'.ulwl' Environment
Impact Authority, Kancheepuram District to aperate a quarry for Rough
Stone ~_333020 cum. at S.F._ No.l76/14. Kunnavakkam Village,
Tirukalulundiram Talk., Chengalpot District for the period of five
years wide Lr. No. DEM.-IDM/TNJMIM’I?WQE—’MJH - KPM, EC Mo 32-
2018 dated #3.10.2018. The unit has execuied quarry lease agreement
with Districs Coflector, Kancheepuram District dated 19112008 gl
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I8.11.2023. The unit obtained consent o operate direct of the board
vide Proc. No. F. 205 SMMNRS DEETNPCRMMN WEA2019 dared
09.01. 2019 valid up o 31.03.2023.

'S Pour ich

12°33°34.85°N, 80" 4'30.67"E,

12359711, 80.073317
Observations;

Durmgmwimﬂlegpmymﬁuﬂmummm The unit
mmrﬂdmr:wﬁ#hwmmamqrmrywmmd
mdahah:pmmbkwqﬁnﬂenmwmﬁhmnem
and were found in aperatipn.. Wmfhgmgmﬁebowm:qwnr
was naticed due 1o recent heavy rain in thar areq, - Y

mh:mcamwwmmmmw
is located a Kmmmmmnm#ﬂjmm
reported by the surveyor accompanying the commitsee. The.applicant
Tmi, Kavitha not available during inspection. Her husband Thiru. R l“‘i‘
Ragendran was preseny. wwmmmwmqm
Wm{hmbﬂmﬂmhmmhﬁmm =
activify, m‘nmdﬂhmu;mﬂyﬂeqpimhmﬂm -
inspected and any significant crack could not be noticed Hrm
AmSmﬁrmuﬁiﬂdbmdﬁWMMﬁm,ﬁ
:&mmmmmmqw mem Vam - 'S
qufﬂwﬁudhmwm mwuﬁ
Mmqrmmhmmm:a-rrmdﬂ Inmdﬁ:

manux.sarmﬂm Emmmhrdm
Thrwkazhukundram Tafuk, Chengalpatiu District has afso houses g
mm@wrmuwmmmupmwﬂxmyu
Cancrete Plan:, T&m#hsnbmﬂudmmmmﬁmm
Tamil Nadu. Poltution Cmﬂrm#ﬁr the, mm,ﬁ%m
amugmuwmm&tmmw;u»mm
Mmmmzmﬁrrnﬁemm}-mnmfeuﬂww.
hﬂﬂquafmmﬂwﬂrwwwm
mhwﬂrmwmmmwmmmmwm
standards prescribed by the TNPC Board Netse level survey conducied
within the premises of the wnit of M. Salem Mines, Kunnavekkam,
Nodwvabkarai  Villgge, Thirukazhukandram — Tafuk Chengalpariu
Disirict  reveals that the noive emission exceeds the standards
prescribed v the TNPC Board ie. Leq.63.7 dB(4} apainsi the
standard of 35 dBfA) whereas in the complainani area noise level

I51






measured found sotisfining the Ambient Noise Level standard prescribed
by the Bopard ™

8. Though. it was mentioned in the report that noise level was exceeding the
norms within the premises of the unit, they did not mention the remedial
measures to be taken to suppress the same. So, we directed to submit a

further report in this regard including conducting Vibration test.

9. Thereafter. this Tribunal had directed the committee to eonduct the noise
level as well as vibration test and the remedial measures; if any, required
ifit exceeds to suppress the same and submit a further report.. 1

10.Thereafter, they have submitted further report which was considered by
this Tribunal on 08.10.2020 and the same was extracted in Pam 3 of the
order which reads as follows:-

“Report of the Joint Committee comstituted by the Hon'ble
National Green Tribunal (Southern Zone) 10 inspect the area of the wnit
of Mis. Sglem Mines and Aggregates, Kunnavakkam, Nadwakargi
Village, Thirukazhukundram Tatuk, Chengalpattu District, |

anﬂﬂthaﬁmﬁdﬂrﬂfﬂhﬂﬂffﬁ'ﬂm:ﬂﬂﬂﬂrwm
Application No. mgmmmrnzzwgﬁmmmﬂ_hm'
Commitice consisting af (1) District Collecior. Chanm 12) Tamil
Nadwu Pollution Control Board, (3) Mining and Geolagy Department
and (4] Nodwvakarai Pmm@mmfmaﬁhmnnfmcmqfﬁt&
Safem Mines and Aggrepates. Kunnevakiam, Naduvakarai Village,
Thiruka=hukundram Taluk, Chengaipattu Disirict to submit a factual
and action, if amy, mhmwwabnmw
compensation. Jﬂ@mmm'mmdmmmm
mqffksafkgrd:ﬂagnfwrmmt#thﬂn‘_glﬁvﬂnm
Wrﬂ&mapmbdqfﬂﬂ,ﬁmﬁﬂ:hﬁwbym!m
netsfilingtigmail com. Thtmmmaafmmhbmymmrmm
o uhﬂ#mﬂwm@mdlﬂm mwhm
mmmghmmm@:&thmmmwm
noize and air pollution level mrmfﬁdum!m{mwﬂmﬁ
will be the nadal agency for co-ordination.

In dwe compliance of the orders of the Hon 'ble National Green
Tribunal, the Joim Committee carried oul the inspeciion of the said
areg of the unit of M/s. Salem Mines. Kunnavakkam, Noedweakarai
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Village. Thirukazhukundram Toluk. Chengalpattu District on
23.01.2620 and swbmitted the report

The Hon'ble National Green Tribunal (5Z) in its order doted
25.02.2020 has staved thear

1. Though it is staied in the report that the noise level was
exceeding the norms within the premises of the wmir, they did mot
mention the remediol measures to be taken 1o suppress the same.

2. Further they did not mention as to whether any test has been
conducted fo mrm.nh vibration level in the neighbouring areas
namely, in the residential area M;;ocowq'ﬂu aperation of the unil af
its optimum level so as to have any effect of creating cracks in the
buildings. Swﬁawmmmckdmhw&ﬁ
mmekam&wummMMwEmwm
ﬂuwﬂsnfﬁﬁeﬁnwﬁﬂ&ﬂmmmmqﬁhm&iﬁe

WFrif.

3. The comunittee is directed 10 carry ous these exercises as weil

msmifafw:m"mmmrrwwmﬂmqu
manrh. "

In due compliance to the above said order, it is submitted that
m?mf.%hahFoﬂuﬂnnWMdm:ﬂhwfﬁﬁcﬁﬁykr
conduct vibration lest, the some was owt sowrced to Ms. Glens

fnovations Labs Pvi Lid, Arumbakkam, Chennai — 600 106 which is an

HAHLJMMI&MWHW&MMWM.
Mz, G&mfmmmwnmmw-

600 106 has conducted the Vibration test on 10.08.2020 in the presence -~

of the officiols of the Tamil Nadu Pollution Control Board following the
methodology stipulated in the SO 4866:2010 using Vibration meter in
the residentiol area (Complamant house) before and during blasting
carried owl by the wme of M's Salem Mines ond Aggregates and
submitted the test report. (Copy enclosed), The test report reveals that
the background vibration {as peak particle velocity) before the blasting
and during the Haﬂhwgm&empﬁmhmistﬂm'&cc@sz
Hz) and 6.08 mmisec (@25 Hz) respectively which is below the
Directorate General of Mines Safety (DGMS), 1997 Acceptance
Criteria (Permissible PPY) of 25 mm/Sec. which mdicates that there is
me_ﬁdqfcrmﬁgmchhmmqf&Mmm
area on account of the operation of the unit.
Furthermare, il is submitted that the unit is using Non-EL (Non-
Electrical) detonatars which will have less NVH level {Noise Vibration
and Harshness level) compared to other explosive like Electrical, ANFO
fAmmanium Nitrate Fuel N} detonator.
Recommendarions of the Commitiee
1. Thm:baﬂmnm{rhnﬁcﬂmmﬂrﬂomprﬂmbedmdw
Envirommental Clearance accorded o the unit by DEAA,
Chengefpattu District,






2. The unit shall comply with the conditions stipulated in the mining lease
agreement obiained from the District Collector. Chengalpartu Districi,

3. To minimize the noise/vibration level during the blasting activity, the
unit shall ensure that they wse only low capacity Non-EL (Non-
Efectrical) detonators which will have less NVH levels (Noite
Vibration and Harshness Level) compared io other explosive like
Electrical, ANFUO (Ammonium Nitrate Fuel O} detonator.

4. The unit shall grve due annpuncement io the public before carrying ouf
blasting operations.

5. The unit sholl ensure that the vibration is well within the permissible
limit that it wilf not cause any hindrance o the public. enviromment
and property.

I1.The report was filed by the committee as directed by this Tribunal which
shows that everything was within the norms and certain general

directions and recommendations have been given for the pur;;nse ‘of

avoiding further complaints in this regard. T

12.The applicant has filed objection to the committee report which reads as
follows:- P

_ - - Za-

I fmmmm-mmmmmmﬁw.g
polistion and damage cawsed by the 3 resporiden "
my house is damaged. therefore | have filed the .above

2 I iz submits that on 17.12.2019 ihis Hon'ble Tribunal was
pleased (o constituted joini commitles 1o ascertain whether
::mmmmm»mnﬂmmm
account of the mining operation by the 3 respondent and afso
noise and air polluiion fevel Theregfier, the report filed by the
District Callector, Chengalpatiu Disirici, .

i [t is submits that in presume to the order of the Tribunal the |*
respondent inspected the pefitioner village and also 3™
. respondent. In which the I'' respondent found -noise level
Hnuwmeycﬂdmm:ﬂ:mmmmm
same and also the 1" respondent did not mention the vibration
mrmmummm:kf‘mmmmﬂ.
Thereafier, the Tamil Nadu Polfution Control Board engaged
the Gimnrfmmw%ﬁmw&mmmm
vibeation tests. In which the private limited has been filed the
report siating thay the that there is no effect af creating cracks in
the building walls of the house in that area an aocount af the
operaiion af the 3 respondent.

4 It is submits Hm!bejb#awmgm;wsmﬂﬁmmhmfwm
committed by the privote festing agency.
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a. (Originally the above said private agency chasen o lesi
the applicant howuse only. They did not test the vibration
level in surraunding villages of the 3 respondent unit,

b, Criginally the similar wall crack has been occurred in
the prder houses in the applicant village namely these
howse awner names respectively 1. Ajiva Banu Wio.
AbamodBasha, 2. Jegadhishwari Wio. Kumaravel 3.
Ajmisha Wio. Hussaw, 4. Arwmugam, 5. Kumutha Wi,
Nodhakumar, 6 KanagaPushanama, Wio. Subramari,

7. Subaitha Wio. Mahabbarha, these damages has nor
been mention by the " respondemi and above
mentioned privale testing agency.

¢ The above said private testing agency did not mention
verifiahility of detonator type, timing used in the blasi
and the maximum weight of explosives, which permits
disiance calculation to - seismographs, dand . i
charge weight per delay. Each for are meeded fo
colculare square-root and cube-root scaled distances
_for vibration propagation plots. The said private testing
agency came fo conclusion hased on their explored test
anfy, They ought to have mention possibility of the
respondent is being a private firm, their aim is painful
business alone. While so there is no possibility to
adhere the statutory prescribed explosive methadology.

d ?hamemﬂmmwm:ﬂwﬁgﬂm =
umyqﬂummmnhmm‘ﬁmm
vibraiion meter, at the time of ; i E

e Originally the applicant house is situated in the midkdle
of the village. the distance between the edges of village
to the 3™ respondent unit total covering distance is 400
meier only.  Therefore, the 3™ respondent established
their crusher very mexus io human habimgion. .
According to the Judgment of the Honorable Supreme
Cawrt in Kemnedy Valley Welfare Association V.
Ceylon Repatriates Labowrs and Service Society and
ﬁkrwvﬁk&AmCmmmmﬁ'ﬂym
acivity or crushing operation clase to the residential

£ The I" respandent failed notice other neighbouring
houses wall cracking in the applicant village in his
mm! ol o

E mmmm@mmmprmw
mef'nmwnﬁmhnmmek{pmmdﬂu#mry
operation and loading of lorry rransport also had been
stopped by the 3™ respondent. Therefore the vibration
level becomes very low.

It is therefore humbly prays that this Hon ble
Tribwnal pleased to reject the above report filed the
private tesiing agency ond avard the COMPERSIton I
the 7 respondent.

Dated at Chennai on this 16” day of 2020."

e s

13.The objections raised by the applicant are general in nature. There is no
acceptable evidence adduced on the side of the applicant to prove that

cracks developed was due to the vibration caused on account of the
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explosives used during the process of the quarrying operation.

14.The dictum relied on by the learned counsel appearing for the applicant in
Kennedy Valley Welfare Association Vs. Ceylon Repatriates Labours
and Service Society & Ors." is not applicable to the facts of this case.

15.The report submitted by the Joint Committee shows that no houses were
situated within the prohibited distance and the unitjggmpl}ring with all
the necessary permissions and clearances. Thef;.iill.u@n control
mechanism provided to arrest the dust as well as memsjiaqum in
nature. However, they have given certain recommendations wh;lc; reads

as follows:-

" Recommendations of the Commitige

L. The unit shall comply with all the conditions prescribed in
rmmrmnwﬂemmmdadmﬁemb_
DEIAA. Chengalpatiu District

2 The wnu shall comply with the conditions stipulated in the
mining lease agreement obtained from the Districs
Colfecior. Chengalpatiy District,

d. To minimie the nowse/vibration level during the .Ha:.[ng
activity, the wnit shall ensure that they use anly low
capacity Non-EL (Non-Electrical) detongiors which wilf
have less NVH levels (Noise Vibration and Harshness
Level} compared 1o other explosive like Electrical, ANFO
{Ammoniwum Nitrate Fuel Oil) detanator.

4. The unit shall grve due announcement fo the public before
carrviag oul blasting aperations,

3. The wnit shall ensure that the vibration is well within the
permissible Timt that it will not cawse any hindrance io the
pubiic, environment and properiv. ™

16.So, we feel that there is no substantial question of environment which
arises for admitting the matter and issuing notice to the 3™ respondent to

dragging him to the Court to face the litigation. Further, the main relief

claimed in the application is for compensation for the damage caused to

YC.A No.10732 of 1995 Dy 25.04 [096
[10]






her house which report shows that it was not due to any activities of the
3" respondent. However, considering the circumstances, we feel that the
application can be closed, directing the 2™ respondent to monitor the
operation of the 3 unit periodically and see that the recommendations
extracted above are implemented by the 3" respondent in its quarry so as
to avoid future complaints from the local people. Since there is no
damage proved by the applicant on account of the operation of the 3"
respondent, the applicant is not entitled to get the relief of compensation

as claimed by her in the application.

17.So, the application is dispos&i.ufas follows:=

(i) The applicant is not entitled to get any of the reliefs
claimed in the application, in view of the reports
submitted by the Joint Committee appointed. by tl:us *
Tribunal.

(ii) The Tamil Nadu Pollution Control Board (TNPCB) is
directed to monitor the operation of the 3“’ rmendem
unit periodically and also assmam as 'I‘.ﬁ :qhether the
recommendations given by thu Joint Cmnm:ttee are
complied with by the 3" respondent by giving necessary
instructions to them to comply with ths.snma.

(iii) If there is any violation found or any ngts;nce caused
on account of the opmmqrt of the 3™ m_:pmdml, then
the Tamil Nadu Pollution Control Board (TNPCB) is
directed to take appropriate action ;;ainst the 3™
respondent in accordance with law, after giving

sufficient opportunity to them as per Rules.

[11]
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(iv) The Registry is directed to communicate this order to
the Tamil Nadu Pollution Control Board (TNPCB) for

compliance,

18. With the above observations and directions, this application is disposed

of.
J.M.
(Justice K. Ramakrishnan)
...... E.M.
(Shri. Saibal Dasgupta)
0.A. No.40/2019,
22" December, 2020. Mn,
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View security details

Sir/Madam,

The above referred Original Application coming up for hearing on
28.10.2021- before the Hon'ble National Green Tribunal Southern
Zone Chennai.

As per the order of the Hon'ble Tribunal dated 23.09.2021, the 8th
Respondent filing the preliminary objections to the above said
original application.

Kindly acknowledge the copy of the preliminary objection filed by
8th Respondent.
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